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Ehgineer Grade-I in the office of the Chief

Vﬁorkshop Manager, Carriage & Wagon

Workshop, New Bongaigaon. Their neéxt

promoﬂcn is to the post of CSection

. Engmeer (Werkshop) in the pay -scale of

s.8, SOO 10,600/~.

Originally a Wrztten

, teLt Was conducted by the ReSpondem‘s on

19 8.2006 and as

26.8.200b

per
Arinexure-3
apjﬁbearedv. Accerding to the Applicants,

against the 36 vacancies vide Anneuxre—4

order dazad 4.12.2008, 12 persons have

aiready been promoted. to the post of
Section Engineer who were leit out sarlier

were se.ecied through a mocitied

The Apolicants are working as Junior

in which all the 17-Applicants
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Respondents till the nexf date
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Mrs.U.Dutta, learned cour{Sé},'for the
Applicant submﬁs, that rejoinder is 1"08mc_>s’f
ready” and same Rwiﬂ be filed within a
week. Let it be done.

Post on 10.9.2007. interim order shall

continue till the next date. - [/_/

Vice-Chairman

Leaned counsel for the parties
submitted that pleadings are complete
‘and matter may be fixed for hearing.

Accordingly, post the case for

hearing before the next Division Bench.

Vice-Chairman

Post the matter\on 8.10407

ice=Chaiman

Call this matter on 08.10.2007 for
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Member (A) Vice-Chairman
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Heard Mr M.Chanda, learned

- counsel appearing for the applicants and

Dr. ].LSarkar, learned Standing counsel
appearing for the Railways. Perused the
materials placed on record. In course of
hearing Dr. Sarkar produces certain
departmental files.

Hearing condluded. Order reserved.

=

(Khushiram) ~ (Manoranjan Mohanty) -
Member(A) Vice-Chairman
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12.10.07.  Judgment delivered in Open Court. Kept in

separate sheets. Application is allowed. No order as to
costs.

)
(Khushiram) (M’R.Mohanty)
Member(A) Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
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Original Application Nos.321 /2006 & 92/2007.

DATE OF DECISION : 12-10-2007

Shri Arun Krishﬁa Goswami & 16 others

e e, e Applicant/s

Mr M.Chanda, S.Nath & Mrs U.Dutta

........................................................................ Advocate for the

Applicant/s
-Versus -

Union of India & Ors.

......................................... sresesseessesnneen.... . Respondent/s

Dr J.L. Sarkar, Standing Counsel for Railways
........................................................................... Advocate for the

Respondent/s

CORAM
THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see

the judgment ? Yes/No
2. Whether to be referred to the Reporter or not ? Yes/No
3.  Whether the1r Lordshlps wish to see the fair copy of the
Judgment ? = Yes/No.

Vice-Chairman/ amber(A)
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.321 of 2006 & 92/2007.
Date of Order : This the 12th Day of October, 2007.
THE HONBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HONBLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Arun Krishna Goswami
Sri Jyoti Prasad Deori
Shri Jiten Saikia
Sri Abdur Rashid
Sri Ranjit Kumar Brahma
Sri Surya Bhan Pal
Sri Ranjan Kr. Bayan
Sri Ramendra Pal Singh
. Sri a. Hakim
10.  Sri Ikraml Hoque Mollick
11.  Sri Subhamoy Das
12.  Sri S. Purkayastha
13.  Sri Sanjoy Das
14.  Sri Akhil Ch. Paul
. 15. . Sripradip Kumar Choudhury
16.  Sri Anirban Ganguly
17.  Sri Samir Kumar Sarma ... Applicants

O RO TN

All the épplicants are working as Junior Engineer, Grade-l in the office of
the Chief Workshop Manager, Carriage and Wagon workshop, New
Bongaigaon, N.F.Railway, Assam. -

By Advocate Shri M. Chanda
‘Versus- -

1. The Union of India, v
represented by the General Manager,
N.F.Railway,

Maligaon, Guwahati-781011.

2.  General Manager (P)
N.F.Railway,
Maligaon, Guwahati-781011.

3. Chief Workshop Engineer,
N.F.Railway, .
Maligaon, Guwahati-781011.

By Dr dJ.L.Sarkar, Standing Counsel for Railways.



ORDER
KHUSHIRAM, (MEMBER-

Since the issue involved and reliefs sought for in these two Original
Application Nos.321/2006 & 92/2007 are of similar nature, these two cases are
taken up for disposal by this common order.
2. The Applicants are Junior Engineers in the Scale of pay of Rs. 5500-
9000/ -under the Chief of Workshop Manager, Carriage and Wagon Workshop of
N.F.Railway/New Bongaigaon; whose next promotional avenue is Section
Engineer in the scale of Rs. 6500-10500/-. In order to fill up the 36 nos. of
vacancies of Section Engineers a notification was issued on 13.01.2006 calling
upon 24 Junior Engineers to face a written test, v-vhich was to be held on 11.2.2006
and 18.2.2006. The said test was postponed/cancelled on 8.2.2006. The test was
rescheduled to be held on 19.8.2006 and 26.8.2006. The Applicants, being called
upon, appeared in the said test. As a result of restructuring (for efficient
functioning of the Workshop) it was decided to merge various trades and as a
result only two cadres (known as Workshop cadre and M&P cadre) remained in
the field. The process for selection against those vacancies started with the
issuance of notification dated 13.01.2006 and some discrepancies were detected
in the calculation of the total number of vacancies available as on 01.11.2003. In
view of thi8 discrepancies the selection test (that was held had on 19.08.2006 and
26.08.2006) were cancelled on 20.11.2006. The cancellation was however, not
intimated to the Applicants. As a result of restructuring, the vacancies available
for modified selection were held on 30.11.2006 and 12 persons/Junior Engineers |
were selected. In the said premises, the Applicants ﬁléd the present O.A.
No0.321/2006 under Section 19 of the Administrative Tribunals Act 1985 and
obtained an ad-interim order on 22.12.2006. It was noted that after selection of 12

persons there are still 24 vacancies available and therefore, Respondents were
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directed not to take any action prejudicial to the Applicants. It is admitted that
the 12 vacancies were filled up by a modified selection under restructuring
scheme by departmental candidates as well as candidates from the open market.
O.A. No.92/2007 was filed challenging the cancellation order dated 20.11.2006.
The Applicants have sought a direction to the Respondents to declare the results
of the selection test cancelled vide order dated 20.11.2006 and, therefore,
consider promotion of the Applicants to the post of Section Engineer on the basis
of performance in the selection test and to quash the impugned order dated
04.01.2007 notifying 31 fresh vacancies and also to set aside and quash the
impugned order dated 04.12.2006 as well as order dated 27.12.2006 so far the
promotion of G.C.Nath & Sri K. Mallick are concerned (this point, however, was
not pressed by the learned counsel for Applicants during arguments).

2. The Respondents have filed detailed written statement admitting
the facts on record regarding holding of selection process and its cancellation and
and justifying the selection for 12 vacancies against the cadre restructuring to
avoid future complication. The allegation regarding unfair method, arbitrariness
and mala fide were denied. It has been submitted that out of the total number of
vacancies, 80% vacancies of the Section Engineer have to be filled up by
departmental eligible staff from immediate lower grade i.e. Junior Engineér Gr.l
and remaining 20% vacancies are recruited from the open market by Railway
Recruitment Board. It waé also been stated that the selected candidates have
completed training and they could not have been kept waiting and, accordingly,
have been posted. It has been clarified that the modified selection for the 12
vacancies have been made against the restructuring vacancies which were left
out inadvertently earlier while notifying the vacancies for selection for
departmental staff as some of the departmental staff have also appeared in the

normal selection process which had created a peculiar situation resulting in

*
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anomaly. The Respondents had given the tabulation showing the assessment of
36 vacancies and the modified new assessment for 24 vacancies after taking into

consideration the reservation for SC and ST etc. as under :-

Existing Anticipated Total Community
vacancy vacancy ' wise break-up

| WS cadre 8 19 27 SC- 04

| ST-03
UR- 20
Total-27

| M&P Cadre |6 3 1o SC- 02

| ST- Nil
UR- 07
Total-09

Existing Anticipated | Total Community
vacancy vacancy _ wise break-up

| WS cadre Nil 19 19 ' SC- 02

| | ST- 01

> | UR-16
Total-19

Mé&P Cadre |2 .13 5 SC- 02
ST- Nil
UR- 03
Total-05

They have also tried to explain the difficulties for cancellation of the selection
process. It has also been stated that 12 candidates selected under modified
- selection would have failed in normal selection and this would have created
coniph'cation. The selection for 12 vacancies has not affected the rights of the
Applicants. (This fact also stands proved ‘as the learned counsel for the
Applicants, while arguing the case, did not challenge the selection and nor were
they impleaded as Respondents in these O.As).
V3. Heard Mr M.Chanda, learned counsel appearing for the Applicants
and Dr ].L.Sarkar, learned Standing counsel for Railways at length and perused
the materials placed on record. | | |
4. | -Leamed counsel for the Applicants has also' citéd the decision of

. Munna Roy vs. Union of India & Ors., reported in (2000) 9 SCC 283; wherein the

"
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Hon'ble Supreme Court had held that “selection process does not get vitiated

just because that select list contained the name of a candidate who was over

qualified (she was a graduate, as against required nummum qualification of
Matriculation).

Similarly, in the case of Vinod Kumar Sangal vs. Union of India &
Ors., reported in (1995) 4 SCC 246, it was held that separate selection for
vacancies for each year ought to have been made as per the instructions directing
the Department to convene a DPC to conéider the Appellant for selection against
the vacandies occurring in the years preceding the last of such years. Principles
for promotion to Selection Posts is that “in a number of cases the meetings of the
DPC are not ﬁdd annually as required even though there were. vacancies
resulting in the bunching of vacancies which in turn enlarged the field of choice
and upset the relative seniority.” However, this decision is not directly applicable
in the instant case.

He also cited the decision rendered in Union of India & Ors. Vs.
Rajesh P.U. Puthuvalm'katﬁu and another, reported in (2003) 7 SCC 285; wherein
it was held that “Tecruitment process - selection - cancellation of, enblog,
wherefrom out of the selectees it was possible to weed out the beneficiaries of

irregularities or illegalities, there was no justification to denv appointment to

those selected candidates whose selection was not vitiated in any manner unless

some infirmity could be found with reference to others.

In another decision rendered in A.P.Public Service Commission Vs,
P.Chandra Mouleesware Reddy and others, reported in (2006) 8 SCC 330;
wherein "State Govt., by mistake, directed PSC .to send recommendations for
reduced number of vacancies, it was held that *candidates who had applied in
response to such advertisement and appeared in written test and interview

cannot be made to suffer for the nﬁstéke of the Govt.”™
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4. The learned counsel for the Applicants tried to prove the
arbitrariness on the part of the Chief Wor.'kshop Manager and other authorities.
However, learned counsel for the Respondents vehemently denied these
allegations and attracted the attention of this Tribunal to the fact the Applicants
have not impleaded the 12 persons selected under the restructuring scheme of
vacancies as Respondents. He also cited Rule 219(g’ of IREM, which is
reproduced as under :-

“Selection should be made primarily on the basis of overall merit,

but for the guidance of Selection Board the factors to be taken into

account and their relative weight are laid down below :-
E(NG) I-69/PM 1-126 dt. 18-9-69

Maximum marks  Qualifying marks

(i) Professional ability R 50 30
(ii) Personality, address,
Leadership and academic ‘
Qualification - 20 -
(iii) A record of service 15 --
(iv) Seniority 15 : -
Note (i) The item ‘record of service should also take into

consideration the performance of the employee in
essential Training Schools/Institutes apart from the
examining CRs and other relevant records.

E(NG)1.72/PM 1/192 dt. 27.6.73

(ii)) Candidates must obtain a minimum of 30 marks in
professional ability and 60% marks of the aggregate for
being placed on the panel. Where both written and oral
tests are held for adjudging the professional ability, the
written test should not be of less than 35 marks and the
candidates must secure 60% marks in written test for the
purpose of being called in viva voce test. This procedure
is also applicable for filling up of general posts.
Provided that 60% of the total of the marks prescribed
for written examination and for seniority will also be the
basis for calling candidates for viva voce test instead of
60% of the marks for the written examination.”
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On the basis of this selection process the case of the Applicants could be looked
into and in case the Tribunal allows the Application, the process of selection will
be started from the point where it has been cancelled. On the basié of the
selection records he submitted that out of the Applicants, who appeai'ed for
written test, 9 have passed and remaining 8 have failed. He apprehended further
litigation from those Applicants who have failed if the selection process is taken
further.

5. -The Respondents also produced the file containing the note sheet
which resulted in cancellation of the tests held. The relevant portion of the note

sheet dated 17.11.06 as appeared in PP-7 of File No./E/254/ SIM)W.S Ptlis as

under :

“1. A selection for the posts of SE/WS, both WS cadre and M&P
cadre has been conducted and written test held.

2. In the meantime it has been detected that at the time of
upgration, some posts i.e. 15 in mumber have been left out
and no taken into consideration.

3. Accordingly, a review has been made and case file processed
for giving effect of restructuring effect against the left out
vacancies.

4. Thus, in view of this the assessment of vacancies for the
normal selection has been changed.

5. Hence, it is proposed that the above selection may be
cancelled assessing the vacancies a new, after giving effect to
the left out restructuring vacancies.

6. May kindly approve.

3:,""?5'&7
CPO (Approved) Sd/-
CWE. 5d/- 17.11.06
17.11.06 SPO/M”
6. As is apparent from the noting from the coricerned file that the

CWE did not apply his mind to the full imp]icaﬁqn of the proposal presented to
him for approval. The situation noted above, does not make out a case where
infirmity js pervasive and widespread enough to render entire selection process
illegal and unworkable. Rather, the selection process should be taken to its

finality and those who stand in merit, after following the proper procedure, must



pg/

get their due. Obviously the process of selection has to begin from the point

where it has been stopped. .

7. Considering the submissions of the learned counsel of both the
parties, the views of the Apex Court of the country in different cases and after
going through the records produced by the Respondents, we are led to conclude
that these Original Applications should be allowed and accordingly we direct the
Respondents to c;)mplete the process of selection that was started by them (for
selection as against 24 vacancies) after following the procedure prescribed.

8. The O.A. No. 321/2006 and OANo0.92/2007 are allowed to the
extent ir;dicated.

There will, however, be no order as to costs.

Yoo s

(KHUSHIRAM) (MANORANJ MOHANTY)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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“a 223z &fa

"
of Section Fnoineer, 3 nercon

AEARy LA T A oA =

appeared along with the applicants in the writien examination heid

= E ' ~
an TG GR 2ONA 248 (R ZHIA ﬁﬂﬂovufo_ 31
ON PYUS Jiftin S I RS JHG. {8 Wure
-
N F Railwav Mazdoosr Union MNew Boncaicaon Workshon
M. f. RauwWay, MAZGOOT CRIORHR, 1N8W  SOngaRIigadcmi OTSnoy

Section Engineer {rom Junior Engineer, Grade-

B

N
v



29/8/7.06.05- GM (P) v is memo dated 29/8/7.06.05

@g Mm r YERS

1. That the Hon'ble Tnblmal be nleased to direct the respondents to declare
&l T No Ny Nno ns
uie VO.UU

D
=
[ QW]

Tin order to aveid dispute in the matter of seniority between the
Lureurerruns, Seciion Ei Engineer and promotee Section Engineer,

=
{Annexure- 5)

Annhcants are eagerlv waiting for dedarauon of their results

U.l LhC aL;LCuun tost .m.ld Oﬁ i2. Gg G{) uuld (87} 20 Og 9(1 ’iu ﬁ}SO

lemhmatelv expecting their promotion to the cadre of Section

Ep

ﬁngmc(.r in  fhe Itmammg 24 vacundes. But the miﬂ_wa_y
adm j_ 'ipniamno the resuife of fhp qpip g 7N, hph‘i

ll.T
>
pay
oo
5

. B E 3 .~ .
reants have approached this Hon'ble Tribunal thronch

A
No. 321/2006. Hon bie Tnbunm has passed interim order up'on the

. ,«.d _..L Al ~S L L«i—.\ mamer ol e .,._..J ~1 2 LL .

09.02. 2@07 . , . ~ \m‘mmm‘e— 6)

Lawyer of ihe applicanis communicaied ihe interitn order io the

regpondent No, 2, (Annexure- 7)
Applicants  submitted  reproscntatione communicabing  interim
order passed by the Hon'ble Tribunal. (Annexure- 8)

Respondent No. 2 in total violation of the interim order dated
2.12.06 Issued imipu igred nolification dated 04.01.07, deciding to
sele

»  another selection forming panel for consideration of

promoiion from I;” cadre of J.E.-1 to the cadre of SE E/workshop and
ME&P cadre of M Mechanical d‘pa‘tm\nt,. which has cauced sarious
pre;umce to the applicants. (Armexure— 9)

Sri Koushik Mcum». ar'bitrem’l, shown to have been prumoted w.e.f

05.06.04, ke was not entitled o have bean prumo ad to the cadre of
bi: on 01.11 03. _ ~ {Annexure-10)- R W=

have merged the

different trades inio 2 distinct Gade namely (A) workshop cadre
nd :P} wnri(‘nzﬂ/h’&-? cadre, T'hnrndfh-\r the Chief Wgwkshnn

Managv:r, New Bongaigaon is not entitied to promote the aforemuu

5 persons against the individual trade to give undue henefit of
promotion. (Annexure— i1)

xS

dt Of 'C.]ue sel acti u.u test umd on 13. 08.06 Lﬁu Gii 26 and .

3
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'i'hovaa r 0 ncu'}or nvnnﬁnﬁnq Of i"iqe annlicante in ﬂ':e cac

thereafter to consider prometion of the apphcants to adre of Section
J:.ne,m (Wor}:shop) on i.he basis pe ormance in the said seleciion tesi

SA_n&L M Ac:\ig affanrt +n aQ : tha Aamrioina ryrvtevinnda LK? than

. ¥V FRN N Gy 8 LAELL LT CLLCL.&’ ul LCLLLI.S _I. LLET L{CLLDLU.LI. LU.LI ELALEELEZ ITLL i}; 1L

General Manag (P), N.F. Railway’s letter dated 13.01.2006 and also in

terms O; .&-Lu d&“‘d 26 0/ 2006 as J"idu(‘.&t{:d it the P\aj.lquV S {G‘ii"'i' da ‘i"'{i
17.01. 2006 as well as in letter dated {)3 (8.2006.

That the Han’ble Tribunal be pleased tfo restrain the respondents in
canceling ihe seleciion iesi heid on 15.08.06 and on 26.08.06 and in ihe
event of p ; assing any order, canceling the aforesaid selection test, the sam

may be sel aside and. quashe,a

That the Hon'bie Tribunal be pieased to direct the respondents to act upon
-t T~i on 4 NG "'Ii'igé d ~n 2:2 l"iO ")ﬂfi[. vttt aih fm Flan

tha aalariis ~
Wi S&elUOoNR W&o

direction © the Genezral Manager (P), N.F. Raiiway for consideration of
A L

[ R QL V LV 2V LN it l}u_l SUALIL W ki

el b e mmanmime E L gt o T aimaar BRTIR AN
existing 24 vacs wies of the Section Engineer {Workshop).

That the Hon'ble Tribunal be pleased to sei aside and‘quas’h the inu‘)ugm:d
noki Hfication hPﬁﬁﬂO‘ iotter No. B /?‘311/57[5»’3‘:!%’\! S Pt.1 dated (4.01 2007

sh the impu gnpd

That the Hon'hle Tribunal he pleased to set aside and f};,a ned

dated 04. 14 2006

so far promotion n of

Costs of the apphcation.

Arv other relief (%} to which the armh(‘ants are entitled as the Hon ble
1va,mm mMAY deem fit and PTOprT

inierim order praved forn
Tharino nﬂ-nrir.mmr of the ,wmhrahnrx the grnlicants fw,ur fort Mlowine
ity pandency the 4y tion, the appiic the following

.

That the Hon‘?“bl Tribunal be pleased to dJrect the respondents, not to pass
Anlin Ala~iinAn $nod hn‘zz o e :O QQ 7““& Avnd Ve ﬂg ﬂu

¢ rin the se e on
Cl.i.i.i' A_Lli?’ L.l.l STACLUVLAL WTIT LiSans Wit \IVU CLL AL AL 4_U L%

‘and furiher be nleased to direct the respondents in the event of mssmg

- > 1.- smd dae alemcsaam an

ainy bu\u Gldtu, \.cu Céui‘ g the beit-:\ A0, the samie o y F it &m—.:y aice
till disposal of this Original Application.

That the Hon'bie Tribunal be pieased to -ﬁect.eth- spondents that the
pendency of ihis appiication s shall noi be a bar for 1'1 respondenis io
vrovide the'reiief as prayed for.



{(An application under Section 12 of the Administrative Tribunals Act, 1585)
AMENDED ORIGINAL APPLICATION
Title of the case « G.A. No. ___ /2007
5r Arun Krishna Goswami and others. ~  : Applicants.
-Versus- .
Unionof India & Ors.  ~ ~ : Respondents.
INDEX
SL Ng. | Annoxure - Particulars Page No
i1 — Application -16
o2 - Verification . -17-
3 1. Copv of letter dated 17.01 2006
4, pA Copy of ietier dated 06.02.2006 ' ’
. 5. 3 it AN \_Af Ryt{f{‘ d:’: HEbc ﬂ3.98.29'06 .
Poog, 4 . Copv of memorandum dated (4.12.3006
7. 5 -Copy of letier dated 20.11.2006.
8 A Conv of the interim arder dated 22:12.2006.
) 7 Lawyer notice dated 23.12.2006. '
10, 8 Beprasentation dated 29.12.2006 |
11. 9 . i1Copy of the impugned n notification da ted
i ’ 1 ne nt Aanne - o
P A VEUL LU )
12. a0 Conv nf the office order dated 27.12 2006
N ¥} i1 C opV of  the memorandum dated
L 2006/8.7.2005 -
14, 12 Provisional seniority Tist of JE-1
Filed By
Date:- : E : Advocate

-
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(An application under Seciion 19 of the e Adminisirative Tﬂbunals Act, 19&))

AMENDED OF&GH‘J'ALA?P LICATION

[~}

0Q.A. Na. /200

‘L. Sri Arun Krishna Goswami
2 Sri }yhb’?tasaﬂﬂec)ri.

l 212 o

) a.un } Il Saisia.

4, Sri Abdur Kashid.
Sr1 Pﬂmnf Kr. RE;.ALL\:J?

N g
1

R Sri Ramendra Pal Singh.
\_ .
™t T.1.:..
9. Sri A. .’ﬁam.u‘t.

10.  Sritkramit rioq ue Molmlc

11. . Sri Subhamov Das.
12 §1i S, Purkavastha

3. Sri Saniov Das.
14 Sri Alchil Ch Pani

N . Bradip K. Chen

i5 7i ArenKeishna Dol

E-d
16.  Sri Anirban Ganguly. .
7. Svi Samir kr. Sevma 1o L Applicants,

———

Ali ihe applicanis are working as junior Eng.'meer Grade-], in the office of
the (.hlet Workshop Mannoer, (,arnage and Wagon WorLshon New

B{}_&‘D‘dnann NE D'}‘l ftaravs ;tc-_ ™™y

5%y 1
O(tﬁ.’&i/ J.J 4 v ANIIER T ‘; s "’AUO AL L.

~ANT
1. The Unionof India

Fepresenled bv the C eneral Manager,

e

¢
A

'
1

R e e mite

o



1.

7 Al
=angras Bv'!n.ﬂ? oer

rger :
" N.F. Railway, Mahgaon, :

Yacesvn L.ii 01N
uw-umu— FGAY

Chiefl Workshop Engineer,
N.F. Railwav. '
Maii gaon, Guwahati-7 8" {‘11. '
Rmmmdpﬂfc -

DETAILS OF THE APPLICATION

Particulars of the o.rder. (s) against which this application is made:

- ,
This application is made not against any particular order but praying for a

rondents for declaration of regult of the selection

% LS R oliie Dok £t -0 L5 3

inn unon tho rogn
on upon e rasp (813

< « 1 1 1 N sl TeTL YA [ YA S 1) PR ) k 3 o £ e
test heid on 15.08.20066 and on 26. 8.0 0, pursuant 10 Ihe direction of the

General Manager (P), N.F. Paﬂwa y for consideration of pfomotiox_l of the

(2 93

applicants fo the cadr‘. of Q.O«*Heﬁ F..ngineez' {(Workshop) and also for
resiraining the Railway authority from canceling the aforesaid selection

test and further :or a dn'ectxon upon the resvondents to act upon the

hold on 1008 20104 an nd on

LRI P A YLt 383 riz

TANR 7D
PAO Y <

ir.

The apphcante declare that the subject matter of this application is well

within the }unbuuf ‘Hon of this Hon'bie Tribunal.

Limitution
The apphcants further dec.{are that tms apvhcauon is Med within the'

__. )
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That all the ammlicantc are nrecently warkine 3 the cadre of I1 inr
TeL AL e appucants are presently working in the cadre of Junior
. T- - o T 53, M. TAT . AL, - .4 £ 2428 .- -

mtguieei‘, \Ji'd\.lé-.i., in thie office of the Chief Work ;. viaiager, Carriage

and Wagon Worksnov, New Bongaigaon, N.F. Railway, Assam. The next

promotional avenue of the apphum,ts are-available in the cadre of Section
Engineer in the scale of Rs. 6”88—16,5%0/ -, promouon is made on the basis

of selection from the feeder cadre of junior kEngineer, Grade-I provided 2
vears zegulr:_z service have been rendered in the feeder cadre of Tunior

years Tegular service in the cadre of Jumior Engineer Grade-I and well

‘ wi Vhln the 7ane of (‘nnctder,lf"nn anr‘p the nost of ‘-]e(_jhon annpnrq are
seiection post, therefore selection posts should be filled up by a posﬁi e
act of sele'ction, made with the help of selection boards from amungst the

staff eligihle for selecton. The posifive act of selection may consist of

written test and/or viva voce test,

That the applicants pray permission fo move

]

amgie appmauon under Sec 4 (5) (a) of the Ceniral Adminisiraiive Tribunal

{i’rocedme} Rules 1987 as ;he rehet’ 5 sought for in this application by the

3 taa3aal ‘ “ ne7 BT
appicants are ::,sum‘sn, therefore, th v pray for

ihe Hon'bie Tribunal bv a comumon application.

;
L IR TRE T il d3en Lt
il il is slaled {hal the Chi

i
Q
=

"5'

,-9
Z
©

3
Bongaigaon, Dursuant to General Manafzer (P), Malige
E/ 2*4/ SHWY/ WS Pt I dated 13.01.2006 issued

selection for 36 Nos. of post of Section Engineer on 11.02.2006 a ud as on
18.02.2006 ard it has been advised to the applicants to keep themseives in

.

authorities to spaue the applicants to appear in tue said written wSt. i
Imme ot dﬂ the apphmntb ngured m the nome bearmg letter No.
F: n /254 /TF-H/QQ]m*hun/Pt_ 1T dated 17.01 2004,
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he lotter dated 17.01,2004, man

LR s Cag PV ne-3 Co Lag 2

Immediately after receint

applicanls laken leave {or preparation {or the wrillen tesi, schy

heid on 11.02.200 and undertaken hard fabour to get themselves prepared

o1
o ecale of Re 6BMN-10500/-, which was fixed on 11.02.2006 and on
18.02.2006 has been posiponed due to unavoidable circumstances and the

next date of written examination would be intimated soon. Due to sudden

whatsoever, ihe applicants have been put fo a great distress as because they
have taken tremendous labour to get the;mselves prepared for the ertten

syaminaton sche ‘ulerq to h %n i‘zo!r‘ an 11 07 7ﬁﬂh anrl en}pn nf ﬂ-n app i h‘

TaELL LI - Ao\.&.b\l\-“« AR suzyu

- 4 . 3 = 4" k3 h ac
have in fuct taken lcave to PIepUIc for the examnaton.

'.
£Lx
oy
€

2

N MINE 4 4 cvarith §
2.2008 is enclosed herewith for

~perusal of Hen'ble Tribunal as Annexure-2).

That it is stated that the Chief workshop Manager, New Bongaigaon again
vide letter bearjng MNo. E/M/254/ __TE-H/ Pt.I dated 03.08.2006 informed all

cHon Hngineer (WS} in the

scale of fis. 65G0-10.500/ - both for WOH\SHOP cadre and also M & F came of
Mechanical -workshop has been fixed on 19. 08 2006 and on 26.08.2006

Na.

'4

pursuant o the directon of the General Manager (PY s latter hearin

the (ohara TR oy 4 :-14‘

< <

54/51 M) W5. Pt I dated 26.07.2006. It is to be noted here at this stage -

that the written examination now proposed to be held on 19.08.2006 after a
lapse of more than & months from the date of initial notification dated



iR
32

'uﬂute of Sec tion - if,m-meer, workshop in the scale of:

01.11.2003, in addmon to the staff a}readv promote

101 lixELE L&:nt: ummmg aL Cru.ulgw apyc:u’e G idl i} writlen emuuna‘u G

held on 19.08.2006 and on 26 8.2006, many- of the ar Dhcants again taken

FA

leave to get themselvee prepared for l-m written test and taken trem endots
1: 50&.}:‘ o appezuf in the 'W £ild én examination. It is uugn io be ﬂ'tei*umn here
that there is no viva voce and the seiection is made onl'y on the basis of

3152, PUISI{RI\I IU the \V‘i’lﬂe*l examination held on.

1.
26.08.2006, but the Sr. Personnel Ufmer (Mech.) for and on behalf of the -

5G0-1 G.JGU/ w. €. f

o

eaﬂj_er against

are mix:v promoied, ali of u'Suddm'througn IMCIMOTANJduin bearnng 1{*1(: '
No. E/254/51 (M) W.S. Pt. 1 dated 04.12.2006, 5 persons namely Sri S.L.

Prasad, KM‘_ ck, Kumud Das, G.C. Nath and Sri KN Pathak ie S .No. 3,

s T 6 144 .

0, 6, 10 und 11 of the memo dated 04,12, 20“’ 6 in fact dpp(.dl‘(_d alungw1 the

‘applicants in the written exammatlo held on 19.08.2006/26.08.2006 and
names of these 5 pei'éens also weulu. be evident from the notice da:ed
17.01._2006/03._03.2006. In‘the memo uaku 04.12.2006 it is b’mtt,u by the

-Gen eral Manave'r { P) that all these 12 nersons have been left earlier are no_w'
a1

_e‘ in tha modified salection ]'mir'i on 3

22w ua\f}.m\.‘b; SRLAT L LML AFCAYR VAt

’F{Tl‘l'{if? €It
N Wit - L

{ 1.2006 for promotion
to the post of Section Enginear workshop in the scale of Rs. 6560-10,560/-

against restructuring w.e.f 01.11.2003 in addition to the staff already
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loft ouit a

fran

Therefore it annéars that these 12 persons have hex

D p =T saadie

¥
"

I‘Q i

H

tierefore a modified selection held of 006 and a orumng thes
persons have been promoted following the modified selection held on

ertinent to menton be o that the ;

30.11.2004, Et i

{rom a reliable source that one Sri Kunwd Das hav prefer: ppem

iong back dunn the year 2003 for conszderatlon of his promotion under

cadre restructuring and after consideration of his appeal, the respondent
Heirnzr casdbemoeites oo d Lo1d (. I TYL - L. .00
raiway autnority had held the mwodified selection and proou a the left

out 12 persoms o the cadre of Section Engineer, \i\'orkshop. Be it stated that

Sri Kumud Pas .ﬂso a mea ared in ﬂm wrifton p\'anu‘n'lhmw .«I]OHO unﬂw the

applicants pursuant to th xmic-e,dat”’ 03.08.2006, but he was promwoted .

A
along with 11 others vide memo dated 04.12.2006.
(A z.opy of the memo-dated 04.12.2006 is enuobea as Annexure-d).

That it is stated that when the present applicants are eagerly waiting for

declaration of result of the selection test, at that moment the respondent

:f::ﬂ_n;. 7 authority iccuiad the mm‘\‘gra_ndﬁm dated ﬂd. 12 200A nrnmn'hﬂg 12

i tﬂ.’« £ Sk SN Wi o e da 0 dme NGNS NS r‘—‘-—:—l.&- bty

) . 21 L F IO e T, el . IR L ) i
PUISUHS S0 e Gadary L‘_ O  OUChURL LII@IICCI Wiliout P\l.Dl]ﬁﬂmg iil'l_\/
nofice/ corrigendum to the effect that the vacancies which were notified for
selection test vide General Manager's letter dated 13.01.2006 and
6.07.20606, ‘WfﬂCIC’ attogether 36 vacandes pusition has been shown for
filling up by way of selection in the cadre of Section Engineer {workshoo)
12 persons through memo dated 04.12.2006, 12 vacandies

TN

hwve been filled up by the Cenerad Manager () out of thc 36 vacantics,

nonﬁed by the General manager (P) for written test and aeamst those 36

cancies, although writfen test has been conducted w: ay back in the menth

LA n nnne 1 o a1 L ) ) 1 . N
Or A\igtlbfy AUGK’), CDUL T Carney Pl’ UIMoROon O Wit is PL‘IbUIlb iive DCL’I!

made by holding a modified selection on 30.11.2006, without issuing any

' o - I 3a . 2 z
Dohf'e/ corrigendum as such action of the reepondents az,.th&.nty is highiy
e - T 01 % T 1
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all and deliberately made a departure from the rule of fairness whii

exercising administrative discretion. o0
It ie well known to the Ceneral ‘,é;,‘nager (P) that he has issued a
notification on 13.(}1.28 and (hereafier on 26.07.2006 proposing 1o hold

up 36 vacancies in the cadre of Section E’ng’ineet dlld the employees who

anneared in the selaction are eager rly Mmhww for declaration of result of the
mnd o ndSinn hmek damtd mam DO NG ANNSL ~n S e VL NO NN v ila .~
geiecHon fest i on 15.U6.4U0U0 and Oni 40&0.4000, a uiuy cast ﬁPGll tie

ger (P) at least to issue a corriy rendum,/ notice before holding

G
&
g
E.
'E

the madified selection test on 30.11.2004 for consideration of promotion of
t’fe left out candidates if any against restructuring but in the instant case
(General Mdndver {P) even d_ui not teei like to issue a conigeﬁdum/’ notice

hpfm-n hlgna the demszgn of ﬁﬂin rup 1 }1@2!‘: of Section annppr

FIRT

{Workshop) by holdin g modified selection on 30.11.2006. As suct deuSIlOu

of holding notified selection test is alw arbitrary - dnd the -same- is In

violation of prmmple of natural }mhm 'md fair tﬂav

That it is stated that the General Secretary of the N. ¥. Railway, Mazdoor
I’nion, New Bongai izaon Workshop vide 1éttor No. MUI/NBQ/3/05 dated

VA N 1 e

*

result of selection of Section Engineer from Junior Engineer, Grade-T in

Section Engineer and promotee Section Engineer as because some of the

-

F

direct recruits section engineer are undergoing necessary training and. .

these 36 Vﬂ\ﬂi‘lﬁt“i for whicit writien test Wil? heid in Ia\.I UCCU.TIF(I CiUI]l‘lg

the vear 2003, 2004 and 2005 and as such the applicants who are within the

AL T A ‘ I".A"- 11 T . - L vdi. . L0 COPY P
FAL S SR I‘Gq‘i].ﬁﬁ eqa Chie I VOI‘I\SHOP vr,ngmeer 0 EXPE i€ punuuanon O
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',‘nf 11 calarHon con 0

*

ren sy s l._. 41 1 P . . » . L s 1 £ ) e
hat it is sialed that even assuming ii some candicafes are left out

genuinely left out for consideration for promotion under cadre

acimiﬁisi:raiioﬁ definitely can review t'nose cases of t'ne ief‘tbut candidates

for f‘romot:lon to the cadre .of Section Emzmeer even after msuance of

oy avaminatian /aslack an taci £ 3¢ Filine v tha
. L.a"“l‘p! AT LIS l S‘s¢ll.\ HIRSIE A5 KY- t3z ﬂf“? t l,i‘!-

i‘l AT

vacancies ]l‘t !:l‘!t: Ci aur € Gi ‘76\.&0)‘[ r,ngmeer L VY

uthont:zes could have conducted the modtﬁed selection test b v issuing a

. » - . . r *
oct by reducing 12 vacancies by modifying

the General Manager ()’ s letier dated 15.01.20606 6 and 26. (}/ 2(036. But in the

instant case the General Manager (P)'did not take any correcn.ve steps to

R

{;h?i' avi-a'ni'

I‘_NLIl uHL‘I PI\JD'I\)EUI’i UI m\. J.L PLIDUI[D :m'ougn mtmumnuum

dated 04 12.2006 the avvhcants were eagerlv waiting for dedarauon of then'. |

-feg-n]fa Qf- i—ha:;p]arten gest held on 19 08 200 'nrl on 26, nﬂ ')ﬁﬂé and alen

o S bt dh il ; Swi WA P vLv

'Simﬁd'ﬂ..l‘«' LXPLCGISS mii'u. ‘PTOmU’ﬁUIi iv U‘i(, {dGIL UI section ﬂnglm_u in

-the remammg 24 Vacanmes on the basis of the select list/merit hst in terms

uxa \,.a T RALSAE R A AWE WA == . .x.c.t.ﬂrv Gy THrewlsvsnssavad. LT -s. LARNEE L LE

sele.cnon test held on 19.08. 1006 and” b 08 2006, has now decided to cancel

,t arbitrary and unfair manner

tha *F rocaid colarting est n 2'111

1% a g Rwtny L.‘-.". Pt Cul UL S WAH SRS FLN D

by the app}ican%s from seliabic suurce.

itis pérﬁneni to mention here that, :{aithough 12 pérsqns have been
promoted as against the 34 vacancies of Section Engineer rkehep), but

e v n

1113

thete was no bar of 1e5a1 restriction for {{lling up Uie remaining 24 .

of the letter-dated 20.11. 2005 is enclosed herewith for. -

orishop). B -t i;‘ﬁe Raiiway

Slwrav antharitiae Ruf ta their nttor -

sm‘pnac the railway administrubion wmmu: uc(.mnng the ]‘\.au}.ﬁ of the
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o

racancies on the hasis of the selection test held on 19.08,200% and 26082004
sirig hv Oh h’lé basis of Péﬂufﬁwate of u‘ie feﬁmmig candidates who

appeared in  the written exammanon conducted by the railway

admi mci—rahrm H-mfnfn o e

those 12 left out persons, even then there are 24 dear vacancies are
available in the cadre of Section Engineer and these vacancies are liable to

tiie written examination pursuant to the. de cision of the General Manager
{P\ and the eligible employe m_clu__jp_g the applicants have prepated

themselves for the rigorous examination and also appeared in the said
@{a;minaﬁon,' therefore there is no vaiid reason to cancei the selecti’on'test

nera ATy 5-"1’—\« 11 &1\ ll-a .
TAADVCAL €55, (N Y
examination even by taking leave, in such drcumstances the Railway

authorities shnufd declare the resuit of the selection test and should take

niecessary steps to fill up the remaining 24 vacancies on the basis o of merit

Ilbt / select Tist. It is peri:ment to mention here that when at least 24 ‘pObIb of

‘Eechon Kﬁmneer are verv much avaﬂa}ﬂe theee posts shall have to be

o] - ‘ . . .
filled up only. through sele tion, therefor ze justice der m‘.@ that these p post

< « s e - s 1

should be filled up by d uarmg the resuit of the selection test. It is not the

h 1 c 19.08.2006 and n 26.08.06, more ! S0 in view nf the fact t,ha_t h se'
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-
case of the Railway administration that there ic any allegation of adoption
of unfair means, in the wrilien examinalion by the applicanis or any other

employees appeared in f‘che written examination and it is also not the case
of the Railwas ay (i‘

i the cadre of Section m‘giﬁeef, as such it is

Ka;iwav aamjmstranon to declare the resuit of the selection test and on .

the basis of the regvn’m..n..‘an of the eelection hoard these posts should
| TR s ¥ IR B _‘ ..... . —— ol tAem -
e filled w 1 the basis of the result of the selection tests

In the facts and circumstances stated a‘bove. the (iedb'ion of the

nt awvthority in  cancelling the selection test complefely
] ) . i : P

E
&
f
(4%
H -

elf in taking such an extreme and unreasonable dedision
which is wholly unwarranted and unnecessary even on' the factual
ti

ion and such decigion of the Railwai dmtmch-ahnn is irrational

sihia atio afio
therefore respondents be restrair cancehn the Su&x‘ﬁo test held on

18.08.06 dmi on 26.08. D otherwise it will cause irreparabie 105& and injury

- That it is stated that selection was strictly in accordance with the

governing instruction as such decision, if any, of the Railway

administration for canceling the entire selection is highly arbitrary,

unreasonable and against the public interest and the said decision is not

iudicious, more so when there is no grievance on the part of the Railway

administration in adopting any unfair means by.any of the applicants or

other in the written examination held on 19.08.06 and on 26.08.06.
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eniire seieciion likely io cause irreparable loss and injury io ihe applicants

’

who have appeared in the said exaniination and fared well in the written

favour. The decision 01” cancellaiion of ihe seleciion, il taken by ihe

Railway administration the same wﬂl cause harassment to the applicants

#4

for no fauit on thcir nart It ic well known to the Railway administration

¥
4
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and opposed {o public policy. It should be the duty of the model eimployer

ecigion of the Railwav

R BUGI I £l e L Falo o sradl 4 T TS U S e A
aanumusiration o cance! the itare serection will lead o WX anxibes

- and harassment to the applicants.

In the circumstances this Hon'hle Trihunal ha nleaged to

4 : e dla

-appropiiate interim order restiaining the Radwa}f authority in c-“icelling

pass aporonriate order dir cting the Railway administration to declare the

Prwres o LI,

resuil on the basis of performance of the emiployees and accoraingly to fill
up all the 24 vacandes of Section Engineer (Workshop) as early as

hossihla,

L

Grade-l to the cadre of Section Engineer { Workshcp) and further be

leased to restrain the respondents Railway authority in canceling the

selection test held on 19.08.200¢ and on 26.08.2006 and if any such

decision is already taken the same be set aside and quashed,

‘That you.rﬁppﬁcan’ts ‘are apprehending that the Railway may cancel the

selection test held on 19.08 2004 and also on 26.08.2006, at any moment.

S AT e o o~ 41 PoTY Py L S 1 38 nat rnd bnoen dobhnd nerne
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-

aller a Japse of aboul 6 months as a resui| promotion. of the applicant are
being delaved due to administrative inaction and laches, therefore tinding

£:33
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inat your appiicants have approached this Hon'ble Tribunal by filing an
0.A which was regisiered as O.A. No. 321/2006, due to non declaration

26.08.2006 for

0
n 19.08.2006 and on

&
wld on 19.08.2006 and on 26.08. 2006

.ed

id YA -en £ PPN i Tlesd
aid QLA came up for consideration b e learned Tribunal on

.o

-

22.12.2006. The Hon'bie Tribunal on perusai of the matenals on record

and also after heaﬂncr the arguments of the parties was nieaqed te Dass

action prejudidal to the interest of the applicants till the next date of
hearing ie &1 09.02.2007. The said -interim order was duly
commumnicated through lawyer's notice dated 23.12.2006 and also

through representation dated 27/31.12. Oﬁb by the appnwntz,

‘ indisﬁdizaﬂy to the respondent No. 2.

2.12.2006, the la.wyer .noticé

L

Copy of the interim order dated 2
tat d

naason

23.12.2006 and represen

\-—L

_.4.‘“ A 2 n . L T\
A5 ANNCAUIC- 0, 7 dﬂd <] ]'CbP(.‘.LﬁV Ciy ),
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22.12.2006 issued impugned
)/ WS Pr dated 04.01.2007,
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whereby it has been dedded o hold another scleckon f LGTmb panc for

E-1 1o Lhe cadre of

\-~‘

consideration of promotion {rom the cadie of

o,
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because it would be i impiied thal the earner selection which was held on



18.08.2006 as well ag

i

. irs to have

[

aithough no forimal commmma Uuﬁ mwde {o the applicants regarding
canceiiauon of the earlier seiecf.mn test. Moreover when the iearned

ribunal ic seized with the matter then the respondent Nao, 2 ouoht ta

-—ATe W T E T ERWWCLA wad ma e LN Ly T e SREYAEY W

TS

have “taken 1eave before issuance of We Impugned notification Jaied

A 04.01.2007 Propos to hold another selecuon test on 03.02.2007 as welf as
an 1002 90{}7 The

‘:r
;5..“
'b

oup g AR

ro the Han'hile Court he nleaced #a declare
re the Hon'ble Court be pleased to dedl

N4 N1 Anne I T ioze:
d 04.01.2007 is 0{‘1 ao-initio.

[
<t

{A copy of the impugned notification dated 04.01.2007 is enclosed
as Annexure-9),
Annexure-3

That it is stated that in the impugned notification dated 04, 01.2607 the

total Vacancy shown against workshop cadre is 25 and 6 vacancies has

lm.:_\n L; }Qf 71y

nean shown against M & P cadre, whereas in tarms of earlier notificaion

& b LS iz

3

/
dated 13.01.2006 communicated through N.F. Railway dated 17.01.200¢

at this stage that out of total 36 prumummal post of Scction Engincer, 12

‘post were filled up by the GM- (_P) by holding a modified selection on

2011 2006 wh oro }1 12 emmninveoc wr rlding in tha cadre of TF-T weore
Rt e SNA T LY L& PR K4 L s ] evu ¥ \.s:\..se s 7 & vs:e.:.\.

A i At a4

Tomoted {o the cm}n: of Svcﬁon Engincer, won\sm) . Even after holdin
2 £in &

12 43

on 3\’}.11.203 6 und it is also mtuvbunv o note here at this sta go that all the

12 employees who were promoted vide impugned memorandum dated
04.12.2006 in fact appeared in the selection test along with the applicant on

put mu ﬂd\/C DCQI! P]'Om()ﬁ.\.l dgdm{if Ie-

stmchuing vacances w.e.f. (1.11. 2003 in addition to the staff already

gamst re-structuring, In the memo dated 04.12.21'}@6, it

i - eA LTz ELX LY S

has been ordered eft proimoted w.ef
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would be evident ircin a subse "qutiti oifice order No. 111/2006 dated.

7.12.2008, wherem it has been stated thal SriS.L. i’msad (8C) and Sri G.C.
oted w.e.f. 2&.12.2&@6 instead of 01.11,2003 but no

Ee t LR s w2 Y L u.s—w Tean i Cacs e LU S

reason has been assigned by the sailwa uihurmeb for such discrepancies

v

with regard to date of promotion, how Sri $.L. Prasad and 'Sri G.C. Nath

could he n oted w.e f 26,12.2006 under the re-structirine vacancies, It
11d he prom unde re-structuring vacancies, [

LY. A A.T0:1

is ca boncrm} submiitted that Sri Kaushik Mallik and Sri G.C. Nath were
2

not eligible for promotion to the dere of SE w.e.f 01.11.2003. Therefore it

P

nieither bn I\dubh}_k Mallick nor Sri G.C. Nath hdve wmpit.t d 2 years
service in the cadre of JR-T.ag on 01.11.2003. Therefore in order to give

them undue advantage of ‘promotion to the cadre of SE (W orkshop)
a‘gamst re-structuring vacandies, they have been subsequently promoted

w.ef 26.12.2006 in order to rectify the irregularities and illevalities. 1t is

also stated that Sri Koushik Mallik also shown to hwe been promoted
w.e.f U:' 06.2004 by the office. order No. 111/ 2006 ddted 27.12.2000,
therefore he was algo naot entitled to have heen prnmofpd to the cadre of

ur

11T M2 bes $hin cneenn b PN - P SCNLEVE (o MIPHF - DUSEGNpPE ' R
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from divisional interpolated scmiority list of JEI {Workshop), in
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appears .that the (‘prnnpfpnf ‘an }1 tv dahherafplv made some



Sri K. Mallick did nol complete 2 y ars regular service on 01.11.2003 buta -

vested circle in the Railway office in order to give undue advant age of

a d-‘_rx . Mallick, chamrp to have heen

-. [.5-9-% ==, 2 umafaon

~

G:C. Nath shown-to ha‘»e been prcmoxed agamst different individual

trade, Whﬁ’I(‘.‘d& the (;M 9} vide his memo. bu:.rmu fetter No.

E/283/ '?Q /(M)/ W’Q dnfo& 20/8/7 7.96.‘2005 - have merged the di ffere_nf

P |

En

trades’ u‘ic 2 i ‘cu‘r trade - na.mew (A) wonsshc cadre -and 1B\

workshop/ Mé&P ulaxe Thereafter, the Chief Workshop Mandger, New

Bmlgazgaﬂn is ngt entitled to r‘.»mmgt_e_the aforesaid B nerdons ag_gnnst the
inclividual - Q&e ta give undue benefit of promotion. It is relevant to
mentwn here at tmg; bid}.{l-' that even Sri Kaushik Mallick de promoted to
the cadre of JE-14 during the vear 2002, thereafter Sri Maﬂick was also not

ehgibxe for prom Stiot under 1'&8‘—uu- ; "mg vacancies w.et. 01.11.2003 but

all this mampuhtwnb have been done to defeat the Iegmmate lelln ot

nrnrnnhon of ﬂm drmilr"!nhz to . ﬂ’m '_édr, of SE {u]orkduwp\ hv W’dV of

diversion of vacancic / WS on the pretext of restructuring,

{Copy of the office order dated 27.12.2006, memorandum dated

29. 00/5 7. AGUD anu provmmnal senjority list of }E—I iy emmbed as

Annmrs 10 13 amﬂ 2).

4,313 ‘DThat itis ‘stated that by the impugned notification datéd. 4,01.2007 the zOne

of r*nnmr]ara_ugﬂ h&"° knan ovi-nnr')ar? onia ‘rgad and thnr are Vaziaﬁepe'in

AR NTIBAE RIS RN L , Ut BT S8 AL AR 4§ BT 2z

the vacancy position i the cadre of SE (W Vorkshop). As per carlier
ha

notification of GM (P} altogether 36 posts have been shown avaﬂabﬁe and

t _
W4, Sri QL. Prasad, Sri I( MA,LJ-L K, Dac I(N' T’afh:ﬂ: ﬂ‘ld,SZ‘i.



 authorities from time to time regarding promotion in the cadre of SE

4,14

ia
R
been declared within zone of consideration. Tt ic a settled po.si;“. of law

- . |

tial panel for P;uuwhvn i5 reqi uired {o be p:eparéu yea: wise and as such

zone of considemﬁon cannot be extended/or canceling by canceling the

earlier notification dated 13.01.2006, The 1mp1wmod notification dated

04.01.2007 have veen issued in {olal violation of the relevant rauwav tules

x,"muh are in torce ior consnderahon of promotion to the Cddre ot SE

(W, nrl':bn an

S am R,

the impugned notificati tion ..,,ted

y ; dhn Da
lu Tgacang of varicus Oraers, latts S Dd.ed oY e Rail 'v‘va_'f

(Workshop), it appears that there are latge scale 3TTPQ11]¢TI{19€ ‘and

’

have sincerely appeared in the rigurous selection test are now -likeiy to
suffer due to irrepularities, illegalities c_ommi_tted by the Railway

“er g . - -
authorities. There was absﬁiutelv no justificaion of cance,}nﬁon .0

selecion fest heid on. 19.08. AUOO clb “weil as on 26.05. AUGO n the

circumstances stated ahove, it is 3 fit case for mterferenre by the learned

Tribunal fo protect the nbhm and interests of the present applicants
omuwme it will cause irreparable loss and injury to the applicants. neme

the 1m”>umed order dated 04.01. ”007 is liable to be set aside and aua%hed
That this application is made bona fide and for the cause of jﬁslice.

Grounds for relief {sj with i&g‘ni provisions:

For that, the compr‘tent authority of the raﬂway admjnistration compietely
of canceling the selection, wholly unwarranted and UNRRECessary even on

the factual clfuanon founcl too therein, and fotaily in access of the nature

nd gravity of What was at stake, thereby virtually rendering -such



o
o

5.3

[YONY
]

-

attempt fo cause harassment o th the apphcam who have taken ail the

troubles to appear in the rigorous vrocess of selection test,

TSP r3RSLILLA,

a . . .
111, WA v r;tkngi— issuing anv “nrior noHoo

A Loate

orF corrigemium vefore diversion and filling up of 12 vacancies out of the

36 vacaricies fo;; which selection test held on 19.08.06 and on 26.08.06.

For'that; ‘even after promotion of 12 perSons from the cadré"of I.E Grade-1

to the cadre of Section Fpo—;nem' (VJnrlcc.hr)P\ in the scale of pay of Re,

211

6500- L{}wu/ -, at least 24 posts of Section ineers (‘ Ksp) are still

remdmu,l vaumt as such those \'deIlClEb ought to have been hlled up

after declaring the results of ths selection test conducted hy the mﬂ

admindsiration on 19.08.06 and on 26.08.06 from amongst the J.E Crac{e-I

who appeared in aforesaid selection lest.

For thait when 24 vacandes are still available in the cadr

e
Ena:meer (Workshop) the same are liable to be filled up only by an act of

33 ras: N.e

1y y . N . . . . 2
positive selection, therefore there is no justification for cancellation of the

selection test aiready held on 19.08.06 and on 26.08.06 and all the eligible
candidates including the applicants have alreadv appeared in the rigorous

-

.ﬂIOIPSﬂ.lQ ‘5?1&(‘(1\')1‘5 },mreeamg QHG on mm S(‘OITP aiune if IHEI‘? is any

canceliaﬁon order the same is liable to be set a31de and quashed.
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there is no valid ground of cancellation of selection test field on 19.08.06

For hat ﬂon—ueuarauuh feesuil of the selecl
and on 26.08.06 even atLr lapse of ab_cut 6 months will adversely effect

nt who are eligible and within the

Fraats fiitL Tasgea

the prom 0.-3“ Drogpe ot of the applic:

N S SV E SU Y SR e Cantine Doaie
ooiie Ok tuﬁ&dﬁ'mwn ior promouch t¢ ine cadqre of Section sRgineer

{Workshop}.

For that, the resulf of the selection test heid on 19.08.06 and on 26.08.06 has
1i0% been puh]ished even after a lapse of about 6 months due to inaction,

- . - - -
laches and also due to negligence on the part of the Railway

administration whereas the result of the modified selecion held

Subsequént}j' on 30.11.06 has been issued within a period of 4 days and

{(Workshop) within the sm’d period of 4 days as such delay in publishing
the result of the se?echon test he]d earher is deliberate on the part of the
Railway administration with th viw { intention to cause injury to the

promotion prospect of the applicants.

IO.l mdf, mnsmm.n s L-.t Vd(.d].'i(.l(.b axce bllu dleluDiL in U.'l(. (,quC OI JL‘CBUH

Enc'meer (W’orkshom even after dlversmn of 12 vosts as such resvondents

are ‘_1 kru__nrz 0 act unon the Sa]nr iomn togt Leid on Qﬂg nﬁ apr; on

Far that. delay in publishing ihe resulis of the selection test will adversely
effect the seniority positon of the applicants in the cadre of Section

Engineer (Won(snop) ith other direct recruitees who are waiting for

3
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their ';faiﬁh‘ig.

d N ko P
For that, the applidaite are ap rehending that the respondents ha:lwa.y

autnontv may mnuﬂ the beieﬁtwn test at any moment, as learnt from the

reliable murce'at.th‘m belated staae thc‘n will cause 1rrenarah]9 loss and

mjury to their promotion pr

such the Hon'bie Court be pleased to restrain the respondent in canceling

the selection test held on 19.08.06 and on 26.08.06 and further bé pleased

to direct the respon ndents to act upon the aforesaid selection test to

consider promoiion of ihe applicanis io ihe cadre of Seciion mlgmeef

' ‘(Workéhop).

For that, m the eve‘nt of cancellation of t'he se’le(‘tion test held on 1'9.08.06

1

2 {1 r I Js % L
oe

Engineer {V mm.ucy; shall be urbmar'y and such cancellation WG“'

Y

whoily unwarranted in the fact and situation of the case of the ii'pp]icgm;s

-

and the gaid decision ’pf'c:inrp“atmp of qcﬂe('hnn test_ if any; of ﬂw Rzﬂt_@r,_i

c2ReT L00% ARl climag iz A Lot .t 232 gyl BN

PO | RIGTY

‘adjiﬁnistfa‘ci“ﬁ ‘vom-' ot be in pu%}ic interest and op‘psseu 1o pubilic

policy, and as such the Hor'ble 1nbuna1 be pleased to restrain the

Raﬂwa}z ;:{in]inig'!_rqb m fn nass any order of r‘:mr*pndhrm of fhn dfnrpqmd

)
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For that, the impugned notification dat d 04 01.2007 hag been issued in

total vmlatmn of the mtenm order ‘pdbbed Dy the learned Tribunal in the
Oﬂmnal Am)hcahon and as such the not:ﬁratmn monmmo holdmsr of
further sulecuon test w.e.f 03.02.07 and on 10.02.07 so far the “ppacant"
are oome.mea 1s na Die to be set aside and. gquashed.

&

For that there is 1o .rremﬂartv or ﬂ]ssrahtv in the earher ee]echon tmt

’.3'-3

'.‘,'}‘ach was held on 10 9 06 and on . 26.08.06 fo lowing the notificatio

.8 :r sy . . 14 " . 3 o M <o e N {2 1 ¥ ‘
ihe «{F) himsell as such there is no jusiifiable reason fgt holding:

of ;
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selection test already lield

For that no communicaton or notification is issued informing the
applicants regarding canceliation of earlier selection test heid on 19.08.06
and on 26.08. 06, as su ch respondents are ‘nmmd_ to declare the select

P { ; c r . e ‘s . Ya Vs
st “‘ut{ to azt upon the same as per GM (P}'s notification dated 13.01.2006.

for holding another selection test by the mwugnea notification dated

04.01.2007.

—_— - . - - -

For thai there are ol of discrepa

nc
he Railwav administrati iw hnid.no maodified spleéﬁ n

)

}

3

itted by

ATRITING

n11.0 warle e dawnld
v.xs..ué WiiCiT 1CiRTR

&N

st on

AL

ol

pmmoleu io the cadre of SE/WS againsl restructuring vacancies, nameiv

ath

Ll WEL AL 2RO, INAUNIIR VIR Al

il GO A

; S PO SEREP SN USRI S BT B 155 e .
\u PLGu(uuGﬂ THRAGSY IS8T UCunns vacandic , Whu.(‘-. $LEglamat Gaaim O

promciio'n oi -1he presenl applicanis have been denied and delayed
without any justifiable reasons. in spite of appearing in rigorous selection

{est.

'

For that, Railway authorities deliberntely violating the relevant Railway

Nrudaiiwiad uaw& [ 29

Tuies in furcc ini the matter of sdection/ modified sclection bv promoting

the ineligible versons and also in violation of GM (PY's own memorandum

dated ’}Q/"Q /" AR a as such 113 irn*n_um'\o mé}:pnran 1m r? tad N4 1') 0a

t Wl VR IZIILILRILL \.:.‘nu. SRR e P

promoied 12 pessons o mL cadre of 8E/WS is Hable to be dedared void-

ab-initio.
- 1. i - Y] ) P ] p ,, . .
For that, hy the unpu ed notification dated 04.01.07, the Railway

S a4 _ 'R | K ] L i » & K -
suthorites have (m}argcd the zome of consideration in filling up vacandes

in the cadre of SE/WS and also without preparing year wise panel as
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required under the rule and on that score alone, the impugned notification
--Jn;n«nl‘i--!z_:i.:‘ P P -1 3. .. 3 - - - v/ 4
aaled 04.01.07 is liavie L0 be sel asiae ana qud h 2Ch.

i

Thai the appiicanis declare thai ihey have exhausied all ihe remedies

available to and there is no other alternative remedy than to file this

[

SO, FN e L~ ) T e % 8 ~amns
Ri& i‘ gt caints i"mutex uéutut: ﬂmu ‘iut:_y .I.ldd. not p;ekumy ﬁ} axy

application, Writ 'Petition or Suit before any Court or any other Authority

‘7
{\\

nv other ’ancﬁ of the Trihunal rno’:ird.na the cnh]prf maftter ()f t]‘ne

v

application nor any such application, ‘Writ Petition or Suit is 3:-,.ndmg

bef efore any of lhem.

Redief {s} soughi fox

Under the facts and circumstances stated above, the annhcams humbly

records of ihe case and issue notice o ihe Vrespﬁnden'ts {0 show cause as to
why the relief (s) sought for in this application shall not be granted and on -

oY Sau F tho IQCO"‘%C ’_fi- or Be?@g the n 34 '05

P sIzv.

thergatier to consider y-ea--ﬁx_n of the anpiicants to the cadre of Section
ungmccr (Work shop) on the basis of pcr*“rrmmcc in the said sclection test
wilh iounediale effeci, in terms of ihe decision communicaied by the
(General Manager {(P), N ¥ Railwav's letter dated 13.01.2006 and also in
terms of letter dated 26.07.2006 as indicated in the Railway’s letter dated

(1.2006 as well as in Jélier daled 03.88.2006.
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82  That the Hon'hle Tribundl he pleased to restrain the respondents in
PEP 113 - - -

Caﬂce}jﬁg tie selec

event of passing.any order, canceling the aforesaid sefection test; the same

8.3 That the Hon'ble Tribunal be ea%r—d to direct the reqnondents to act upon

the selection test held 1 19.08.2006 and on 2 24.08.200% pursuant to th §
v - T o . M w
direction of the uenerdl Mdnduex (1 ), NEL b culwav for wnmdemnon of w

existing 24 va(‘nnmeﬂ. of the Secﬁnn anneer {Workshop).

f‘D

8.3 A That the Hon'ble Tribunal be pleased to set aside and auash the impugn
-ngﬁﬁra‘h'qp f‘}aar—ing. lgj:&or o, & /’)q& /q’)”\ﬂ\ ;'V\] SPt1 dated 4 912007

Lee 4 i B i 1.5«..'-!. -

)
e
o <)

der No. 11172006 dated 27.12.2006 so far § mmol,:on of

g, Inierim omer maveq for:

Dm’m;r nendenrv of the application, the annhcant‘; nrav for the foﬂowmn

91  That the Hon'hle Tribunai he pleased to direct the respondents, not 0 pass.
n

PR I 35 10 N0 WNNSG asm d ~num L NO N/
g1 1igiG Oi 17.00.40\}0 ui‘tdv.u z.().vo,u&)

b e e Lle o~

a_‘ﬂ'i/ Oxuei‘ it uu.i(emig uxé Smeu.x
and further be pleased to direct the respondents in the event of passing
anjf sz:ch m‘dér, {‘am@.ing the gelection, the same may he kept in ahevance

till disposal of this Original Applica
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" That the Hon'hle 1'1111" nal he nle aser“ to direct the respondents tba the
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L Smti Arun Krishna Goswami, S/o- Late Prassanna Goswami, aged

ahnnm i
e

Ll

34 voars, waorking as Tun or E_nrrj‘qanr-f in

, working as Tuni gineer-I, in the office of Semior

O e 7 . RT T T 1 n .. . 14 4 AT L3NS I S R
QUCTRON Imgnccx, INLE. Iﬂil].lWii;Y, nongulgauri, dP}?ﬂ(.dnt iNO. ] in tnc mstint

application, duly authorized by the others to verify statements made in -

nal An,rﬂiﬂniin, do ‘51:3 -gbv vorifr ‘h&nt tho giatemon S ﬁ"nnr}o in

ER A S A et 333 rer.

b

<~ .
And I sign this verification on this the ng day of March, 2007,

Ko

-
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N. F. RAILWNAY,

~Office of the
e o 3 Chief Worksiop Manager
. . o . N.F.Rly, New Bongaigoarn.

Dated: 132/01/2006.

. E/M/25 ATE-II/SEL cotisn/Dt. LI
To : -

= RN iy
S S CTARE A

SSEn/dRS, 0, CLi/Mg, Cub, DGs
CRS /MG, Wi 1us., CRE/RG, CLF,
- '\.:"."s “‘G M VARN "G
- F) A VAR .

~:i Sclecticon for the post, of SE in scale =. 6500-10500/-

g %@;M._Q &% s

Nef - GM/R/HLG's L/MA, B/2517/51 (N)/WS%

21

~en

“--\'.~
sclection of SE in sca.
¥

Written test inconnection with the
belowa= | iy
: . -

e 6500-17:30/=1ns per the oragramme mentisned
Writte:. lest - 11-02-2006 LAt L e T

Aahsaente '\~;:7;th;f{u Test - 13-2-2006

venue - DI DA \)ffi_(:c/!'ﬂ_-:‘
.7 f

CETey (aswj Rey 4 ey
oy
.

Tire — -4 13=30 Hrs.

Draank SR D STR TR RIS R VN A

Sl oA
Ve o ooeire 27 prLts A

1.
24 I VSN <o 097 prsts

ot s
L S oot

b —— a—
3 d

3¢ =27

B e e r
-3
[N}
=
-
Voo

(%))

advisg the frllaowin
apnecr

t them t” appehr in the s;id 5

ey sre herehy requested to please

’staffnworking ander you ¥p kecp the mselves in readiness to

the -hove test and als»n spare and direc
An the & o Adtc, '

& tanc

’A -

EECRL ) .
Desizmation Lo Working under

i) -
LR A SEHE /v s

JE-T °

*or, L Ciguen Mellick, -

&
1. Ot Koo sy
> 2. " K. athok, —n- i/ PLG
' 3. 2o Chowrthuary, == SSE/CLS/UG
4. " G. g "']\, —1_".-‘."' SJSE/‘N(IS
5. " S, . i .‘.y;‘;::.t'.hzi, -Adn- ‘S‘SE/C“S/MG
L. -
" . .. A L.
- - N WShWInd, —(V]v‘v.. S~E/C1J:S
3
2

[

Sgre den osedd, ~d-

*

’ SSE/CLS
S5E/CLS/MG
SSE/CLS
SHE/CRS /MG

S.r. loarme -dn-

s,

"
R. PRERRY -1n-

b s
- O
. .

12." &L 0 kim, ‘ -An-

1 M . R
13." Akh!. Oh. dhali -l

Comntd.,.. ¢

e Sam s v i
2 et RIS

)
M.

e
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33
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TERY
RN

Mame Designation 7

Wrrkigy under

- ——— -

140
15,

1¢.

17..
13..

S 10,

20,

Sri ~. Sanguly, JE/I . SSEMELD
v . 2. Kar, -ctn- SSE/Insp.
W t.L. Prasad, ~do- ' SSE/PLG
" oSoanjay oS, =0=- 'Q’-"

" oL.3. Brohac, e v ssescfis/ue

MLeR. Lasumatary, -n- SSE/CPS

S.e erd, o~ ' $SE/ INSP,
L Cadkie, -o- . SSE/WTS
"oSuiamy Das, == -An-
"omd. Al Rashid, -n- o GhE/UG

vl ek, : —1n- SUE/Mal -

.

.

If ~ny candidate expresscs unwillingness t» appear in the @5 .

selecti-n, written declarctiosn to that respect mey kindly be

Copy @ '+ o 7t ¢

[alaR e 1

sct to this »ffice before the date to cnable this 2ffice L7

’

L)
r_l(/(r f 7 R
( X, ROY )
HPO (W) /1120
For CWHM/HLQOS,

P

-

JE/I, Serinl i, 1 i
service w.elf. 30-11-r5.

{P\ﬁ’ﬂ )‘:] ‘4:1
( R:-ROY )
APO (W)/NDQ
For CWM/NQQS.

‘ . 11 [ -
- G () /MLG- He s ing)mcd/thnt Shri H-Cf ~’=Vrj\.~~~:
¢ L2 Caodre hao retired £

: ’(./- :

A



L 03°U2,20U6 10012 FaX ANNEXURE_Q’“
T L - 2%- —

v ©®

Northeast Frontier Rallway

OfTice of the
General Manager (P),
N.F. Railway, Maligaon,
Guwahati - 781 011

No.E/254/51QM)W.S PLI Date - §.02.2005

To,

CWM/NBQ & DBWS
The PSTC/NBQ

The ADMEADH

Sub : Forming the panels of SENAVS in scale Rs.6500-10,500/- tn Wariishi,p
cadre and M&P cadre of Mcchanical departinent

The date of selection for forming panels for SE/WS in Workshop and M&F cadre
3 in scale Rs.6500-10,500/- which was fixed on 11.02.2006 (written) and 18.02.2006
& (absentee wntten) vide this office notification of even number dated 13.01.2006 it hereby
’ postponed due to unavoidable circumstances. The next date for the wrinten examination
will be intimated soon.

Kindly inferm the eligible candidates accerdingly.

This is for your information please.

h“»«_. C—
(N. Misi)

Sr. Personnel OfficeorM o i
For Genernl NManooeyr (1)
Copy tor information 1o :-

1. CWEMLG
2. Dy.CME/WS
3. APO/NBQS & DBWS

/(’vi,;.- .

(N. Misru)
Sr. Personnel OfTicer/Mech
For General Mannaar (1Y)

No.E/MI254IJEMISelection/Pt.)l

To, ’
All SSEs of Mechanical department/NBQS.

Sub : Forming the panels of SE/WS in scale Rs.6§500-10,4500/- i v/ -
cadre and M&P cadre of Mechanical departimag:t.

NS

Ref : GM(PYMLG LUNo. E/254/51(M)W.S Pil Dust: 80002000

GM(P)/MLG's above letler is forwarded fci information i

€ he ey

action. Please refer to this cffice letter of even No. dated 7.7
sparing of the staff concerned accerdingiy.




LT g8 ANNEXUR B3

| N F. RAILWAY.

O£ co .of the
CWI/N3QS

"',F/#f &/Jn.rr/pt n Lol e 03-08-2006.

PLG, " cLs/MG, a3s,

: o PS'PC '\I_)O SSF/W’h
. PGS, cuu/waé/wL‘n msP CT‘S/ 34y C'PS
‘M Q ’

“in seale’ o cfoo 105 ob/-,
hO') rmlro :md .'11 0 M&P. c'mr-o of Mo<:h

W"i.ttcn tcut In connection with thc °cloc’c10n of SE( WS) in ~,c'ﬂo
56u00 fO"OO/-. will bo hold as: ])0"‘ the programac nonticmod bolow-—

»'7:‘?_.,_;'w“1ttcn OX'IninutiOn = Cn 10~08-°000

20 Mhsentec wrf tton - On 00-03..moc

3. Vonuo : S- CNE'« Offi Oy Mahg‘mn.v
Q.Tino , ‘: - 10-00 Hrs, |

b Vou qrr.\ hrmebv mquc ‘rcd to plQ""O advise the follcwing ot

; ,yo*‘lrfng Un e~ Vou to kocp ‘thotis sclveg fn. rordvness to appear fn rhn n,--z‘-
t:o 5t ands. 0190 spnv"o nnd .tT"Oct thom to appear in 'rhc said tost on it

k ‘bovc dato.g... - e T :

-'-';Dc.,i:‘[gbpi;}pq S W{)Pldng under -

‘§SR/wis
oo C —\10—/pLG ST
10 . ~dO-. /CIS/”G
e - R I ---do../W"xS .
: 'S-,pU"'x("V'Iuth'; , o : C—do-/ CLQ/" o
CAK Chnlcmnortv, C =0 . -do-/PLG
A 2Gogipan g, B /o T -d0-7C38S
A A H- Hagque- ”’lll‘lclc, -\'l\')';-,' . . ~-d0~/C58
1 Suryabhan' P Paul, ™" " agast e ~do-/PGs
K‘ Shu"\l'}, C= 0~ —\b-/CLS/I"IG
B BaDavang s T s Lgel e T eSS
A Halcin AR T ¢ a ~do-/¢Bs
Nepi1: chl P'xul,,:-' TV S -do~/ CRS/MG
- RPe Singp, - S Lgo- SRR PSTC/N3Q
sy o Selie Prmad pe =0~ SSE/PLG
PR do-
' . SSE/CRS/DG
SSE/CPS . : v
~d0-/Wwys
=0~ -
SsE/Ms

-e(a——/mp'

mrtm-v 3
; co**i ..

51 'Péi;h 1,
111 eI, -~
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e VoL ho .,vll'lbu “for
' '.ho'zféwivttj,;; S h

by tbo,\oloctio,p.,,of SIX w<:) are onclO*'(‘I
thy (i Ay, lundlv be bmught to tho notico of the o'mdhhto“.a
Ir ‘.ny c’md’t lhtc exprossos unwillmgncv :
9010ctwn,

sritton. deelamition to . ‘that: rospobt: mv kindl 'bc obf'nnod- rid :
sent o thiv Olf‘ce boforc the. d'ltO to crm{)le thi*‘_.oi‘fic' to inctimto
GM( P) /P{LG 'f + 7*'10 . ‘ s i« D

«-;..A_‘:.Z;‘-'-.qs-..:w’ss:‘rl -0‘.‘%‘*1 g
- APOCWS)/w3Q .
. FO"‘ CW4/N.JQS .
Cop¥ forwarded to :- - GM( P) /MLG~ He io infumod that Sri S.C- Kar,
= JE/I, Serial No., 23 of workshop cadre
tnv T'cbi red fma service we.C.f., 31-0340G.,

CW’f/N )QS
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. ANNEXURE o
P30 T

Nm!lu nsd !‘um(u: Ilnilwm :  --

Ml' M()llANl)llM

: hmhm ln ﬂw oﬂ:u me mm mdnm No l",/? 54/44/1’( lll (M) dmcd 07 (H ’(NM tlw IR
lulluwum Cimdidides-who have been- lelt ‘out earller ae fouid’ ‘suiitable in: the modtﬂed_~ o
- selection’ ield on 30.11,2006" for- promotion to. the fost of 'SE/WS i scafe:Rs.6500: -
10,5007+ .1g1um rcstmcturmg w.c. ! Ol H 2003 m addmon to tho st'lff ah eady promoted o
muhu 'lg,dlllbllt.sll'llcllll ing. SRR . : e

: SN 'Naﬁic‘ o Cdmm Designation ' | Trade . Place of wmkmg
- . . G e un“), S ..“A e . .
1.} hnN(‘ ."uk.u o JUR -l HUL/MWS - | Machine - - .NBQSJ

2. _‘,_-‘.)_h‘!_l_fﬂ Sharma -~ |UR - [ JEA/WS__ |Machine - | DBWS |,

12 | ShriSL. Prasad - " 1SC - |JEA/WS ~ |BSS  ~ |NBOSV ~

1'4. | Shri B. Sonowal (sr. |JEA/wS |BSS DBWS .

5. | ShriRajibBorah - JUR  |JE/UWS = | MW. DBWS

f’g._. Shri Kaushik Mallick {SC | JEA/WS | MW _ | NBQS ~/
7. Shri P. Changloy ST | JEAI.WS Welding DBWS

‘8. | ShriKumudDas | UR JE/UWS Wagon NBQS ~/ .-
9, | Shri Bani KantaDeka | UR JEN/WS Wagon = | HQ now WSI under
. | SDGM/MLG
10. | Shri G.C. Nath UR -~ [JE/WS | Wagon . [NBQSV ,

“11. | Shri K.N. Pathak UR . |JE/AUWS - | Carriage | NBQS
12,1 Shri S.N. Chakraborty | UR JE/LWS Carriage DBWS

The pane! has been approved by CWE/MLG. . ‘ . /
(J. Rabidas)
Sr. Personnel Officer/Mech
- : . For General Manager ()
No.E/254/51(M) WS PLI " December 4, 2006

Copy forwarded for information and necessary action to :-

. FA&CAO/MLG

- 2. CWEMLG

3, -CWM/DBWS & NBQS

(\/{ Dy.CME/NBQS

5.- ADME/IDH
6. St.DME/MDsI/MLDT, SGUJ, NGC & LMG
7. GS/NIFRMU & NFREU
8. APOMBQS & DBWS -
9. .Copy for Plcase.

‘é"““o
« ';\\\'13(0 |

For General Manager (P)

- e N .
R et




'10

-"”‘——‘,‘

Chief Workshop Engmccr
M. F Rnilv'ay /Malxgnm '

Sub Abnormal dclav in pubhcanon ot result ot selecuon ot SE in
Sczue of Rs.6500/- —- IO,QOO,— "“og m JE—I i workfhgg cadﬂe,

Refi- 1. GM/PMLG’s L/No.E/254/531/(M) W S/Pt-I,dtd.2_6.7.2006
' 2. CWM/NEQ’sL/No.E/M/254/JE-T/Pt-1,dt.3.8.06.
DiS1r T - '
Iam constramed to bring your notice that the above selection has been held on
19.8.06 -at Maligaon vide ref. above. Despite of repeated persnation from this union result
of the "abowve selection has not yei been published which  has created widespread resentment
among the staﬂ

It is also leamt that some direct 1emutee SE irom RRB is undcrgomg necessary training and
awaiting: for final pesting in woerkshop. Their training is. hl‘ely to be completed on "”"d‘
Nowmbcr vo. : ,

As such this union uvges vour active mtervcnuon to pubhsh the result ot the subject selection
without futthm detay. -

You are also requested not to post any SE( Section Enameer ) wcnnted directly from RRB before
the posting of SE going to be promoted departm‘*nt:x'lly from JE-I in wodcshop to avmd dispute in
the matter of scmonty and to maintain Indt.smal peaoc and hmmony ' 4

Yours wx tly
( 1.S.RAHA )
Br. Secretary
- NFRMU/NBQ(WS) Branch

'I“hankmg you

Copy to :- B ‘
1. - CWM/NFR/NBQ.... For information and neceseary action please.
\y GS/NFRMU/FNO.... This is in apropos of our discussion over telephone on

' ' 16.11.06.Your active mtervenhon is solicited in this regard.

Yoms

( 1 S.
oo Br. Secmmry
| NFRMUI’NBQ(WS)anch
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..i.\‘.ﬁ:,".)'.i.\l'.(." fm ﬁhO \ul]l( |’\'.(~'_)Mh “.’LCLR—*AM f\'ﬂ\!S t\"!u U UU “"\.
: . ' 3 “Mr S C_Kro-wQ.\a\#L,‘_‘“__ _ ‘

. Ny \ | e mt(

D e e e et S
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IR -“_-_._“—_-___Jf__,__,__..,—-——-—-—-—--"'—‘  asamrnl \
e e e e A , - (n.”nj 0y ‘, O T ‘h\"l \
oyt s, b ‘ ‘II(‘ ,gafl‘)\l Jaka o e e e o e
1 ‘
7.14,2000 Present: The Hon ‘ble Shri K. V.Sadndunandan
e e Vice~Cheairman.
¥

The Applicants are working as Junior

E:Qngineer Grade -1 in the office of the Chief

. "‘ ‘ Workshop Msnager, Carr'leée & Wagen

i st s Workshop, New Bongaig8on. Their next
f'l: ‘( ""\ ‘\\\\ promotaon is to the post of Section
i.\ ( - }t Enlgmeer (Workshop) in the pay scale of
S G Rs.6.600~10,600/- . Or:gmally a2 writlen

tedt was conducted by the Respondents on
1082006 end 2682006 es per
‘i ' Annexurs-3 in which éll the 17 Applicants
| app’ea'red;.~ According to the Applicarts,
"\ ‘ . against the 36 vacancies vide Annéuxre -4
order dated 4.12.2006, 12 persons have
already been promobed to the post of
Sect:on Eng\neer who-were left out earlier

and were selected through a modified




i

‘ .
B RN PR

4

N D75 Ok
:;ih\g’llh.ul o,

A

,.\,onm :

. : }3,:._1.) )()Ob solncuon held on 30 12 2006 Mr M (‘handa \
cee learned CaunSQl ‘for {he APPllcants Submi’(s o

N

- 'that even though 12 posts have been f itled

. . ;up there are stnll 24 posts vacant The':-

Applxcant.; made representaﬂon throuzh,;_
-,-lhe Umon but. y:elded nm response Sax'-
months tune has already elapsed but ‘the

LAt

resulte of the selectlon test has not been“ '
e pubEShed as yez whlch has caused
' prejudu.e to the Applmantc o

] W..Heard Mr.M.Chanda, learned counsel

st et N

/bls/

N for the ApplnCantv He submitted that his

specxfu, instruction xs lhat wntten test,

- already conducted. in which the Applicant

| appeared is lxkely to be cancelled by the

R@spondenfs in whxch case the Applicants

will be put to greatest hardship as becsuse
~ they had put very hard work in appearing

in the Said exsmination. DrJ.L.Sarkar.
S'landing counsel for the Railways requests
for time 1o obtain instruction in the metter.
Let it be done.

Post the matter on 9.2.2007. By way

of interim order it is clarified that no

_action prejudicial 1o the interest of the

Applicants will be taken by dhe

" Respondents till the next date.



PR ANNEXURE -7
S S T ;_ . ® :2522008, \,‘V o
B -Advoc hte :' L ’Sq e ; ..M“EyehLage 7

R : achit Nagar
GaUhat' High Court L . . : Guwahatl -781 007

To.
The General f»ian ger (1) :
N.F. Railw av a

- Maligaon, Guwahati- 11.

Sub: - Intimation’ regardmg interim order dated 22,12.2006 passed in O.A.
Noo 321/ 20006 (Sri A KL uosh avid and it - Vo U D asd others,
rassed by the Hon'ble C Cemiral Admnistrativa T.u.b‘um Guwahati
Rerch, Guwahati.,

My Chents: - 1 Sii Arun Krishna Goswami.
2. 511 jyotd Prasad Deori.

3. Shri Fiten Saikis.

4. Sri Abdur Rashid.

3. Gri Fanjit Kr. Rargaly,

6. 51i Sarva Bhan Pal.

- Sei Fanjan Bx. Bavan,

8. &ri Ramendra Pal Sinch.

@ Sri A Haldm.

10. Sri Baaml] Hogue Maodiick,
11, Sri Subhameay Das.
B u.-'l:affasian.

i3. Sri Sanjoy Das.

14 %ei Abhil Ch Paid

15, S ¢ Arun Krishna Paul.

16, Sri Anirban Ganguly. -
17, 5ri Samir Kumear Sarma.

Al are working as juenior bagineer, Gracle-1. in the office of the
Chiet Workshop Manager, Carriage and Wapgon Workshop, New
Rongaigaon, N.F. Raijway, Assam. '

i
R

I'like to inform vou that being highly aggrieved due to non devlaration of

the results of the selection test held on 1 G.(R.2006 and an 26.08.2006 (or filling up.




fX

-/ fanik Chanda g : - - & : 2522098
- #Rdvocate - g ' : “Bye Lané - 7 -

.~ Gauhati High Court -~ | R . ' ' ' “Lachit Nagar
V4 ‘ L A . _ Gawahati .- 781 007

i &Y

ol Ref No o o _ | ' Date.. 2 /W

\'aéemc'iés in the cadre. of Section Engineer (WS} and alse on the upprehen&ion of
canceliation of selection _toét'.' | my ahove named clients have approached the
learned CAT, Guwahat Bench b}; filing an Origpnal Application sunday Section 19
of the Admuristrative Tri’inmal. Act, 1985, The said Criginal Application has been
recistered as V0.4, No. 321/ 2006, wiich came ap for consiaetation ior advaission

; Toor Torameapnd T A T e 1 3 ; Y vy ]
before the fearned CAT on 32.12.2766 and ihe learned Trthoval after hearing the

parties was pleased o pass the following interim order; -

YAyt a

“Dost the 0.2 B e \ is o
) USE U‘i muitior U} ULV T Wdy 41- iatering o L.( IER \idlu]\
that no aclien prejudicial to the interest of the applicanls wili be

aken by the 65 pondents B the next date”

In view of the dorecaid interio order passect by the fearned Tribunal, 1 do
norcb\' tequest vou not 1o take anv action p 1ewd1ua! 1o the inlerest of my 3 above
nagied chents andd also roguest vou Lo kindly comply wiih Lie order of the

Hop pie inbusal, 4 Copy of the ot aeder aated

PO

2D M i aenciosed

herewith for vasy veady reforence and naceszsary action thareof

Frcie: - Copy of the o 1@1‘ Sated 22 172 004,

i =TI T Y o
i AN CRANDA)
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T S
“Too L Lo - - ¢
RS The Ce*\ér-él Manager (F) ' ‘ "
U UNGE. Railway, . RN : -
: Mahgqon, (..}_A v ‘.au- 11.. '

(Th“mu-.,h P1 oper Chanmel)

- Sub; - Hunnmsmn of the interim order dated 221.12.2006 passed in C).A. No, ...
' 321/ 2006 (Hn AK. Coswani and others -Vs- U.O.Land others.) passed by
the ﬁon hle( entmi Administrative THbunab-Guwal At Hemh, (mu ahatl,

L ~R‘é.spec'tec'iSix,A_ T

Thave th(. lwm)ul torinform vou that being highly aggriey ed due to

non dedamhou oI the 1exulls ut the \ueuwu test Teld on 19.08.2006 and on

2. Ob 2006 for A_ng up \'1canc1as in tbe ‘_..'IC‘ re oi:_S ton Engineer .( WS) .mfi also

'UI\ th(. AlDPILﬂLnblon UI (d.l'l(\.lldtluﬂ \)I :Cl\\.h(}“ toest, i ﬂd\\. AAPPIUKKLHC\I tﬂ(‘
-1edmed LAI Guwalmn Bench along with 16 others by filing an Qriginal
: “pphmtmn mmer &:echon 19 of the Admminisirative Tribunal Act. 1985. The said
" On'“.:ml .pphmtw'x lh.b “’Lc"ﬁ registered as O A, Ne. 321/2006; which came ap
5 'v'-,fur wumderahuu wr ad_uusmun befure ihe learned CAT on 22.12,2200 and the
' "']leamea Tnbtm.u ancr nearmﬁ ‘the parlies was pleased to pass the tollowing

o mtv..nm ord'.x,

! Posl lhe nmltcr un 9 2 200/ . b“ way of interim order 11 is arified

thdt no dttmn ple]u(uL ial to the interest of the upplicants will” e o

taLen bV the l't,bpuj‘ld(.ﬂ'{:s HU Lh\ fesl date”

ln uew 01 Lhe almesmd mleum order ;mssed o\ the iearned Tribwsral, 1 do

herebv reouest you - rmt to. ta&.e‘ any. ac =1_“1«m ftami to tbu m*eze tua._i":"f,_n.e.

Vu_nderubned and :ﬂbo requesl vOu o M\Cﬂ\ COJ.L\PlV with Lue order uf the : .

cqn Him ble Tﬂbunai, A (.up,}" of {he interim order dated 22.12.2006 is enclosed

3
k3

her ewﬁh ior voux ready ¥ oference,

- .‘, :.ndo Copv uf tlu: oxdu dntcu _:.ll 2006.
: Y-:.ﬂ_r_ aithtully -

)u:‘{um anmeex \:mde- - o
Do C “hick Worl:shop May nagoer,
Carriage aid Wagon. Workshop,

Mow: 'L‘l"l‘\""(\l"ul"ix, N E L\.-l.w\ AVL :._i.‘

Dater 812 2476 .

C e A e e

l




L Of hceunl tie. _

‘Cener al Mdn.x;_-u (Personnd)
N.F. R.ulwu) Malzg,mn,,

; C,u\mh.xti —-781:011

NO T IF.I CA '.1"1"'oj

[he c,\vM/DBws
“IThe PSTC/NBQ
The \D\IL/IDII

’)ub : l' or mm"ihe i .mol of ST, WS in smlc Rs 650(L10,50{)/-m Workqhop

b - (‘mh ¢md MV ¢ wdre: of \Ic( imniml depnrlmcnt.l?

' It has been décided to hold a sdcctmn iommw pancls iox SE/WS in \r\ ozkehop
cadie and in M&P cadrein scale Rs. 6‘{)0 I() 5“()’ ovauh
up of 1hv posts Are us undu :

SN ] Cadre | Pand ror - JUR ST
Lo _.“'..0”61101‘ cadre | 25posts "¥[79 1
20 i M&P endre 0 Plnguy o Nit

'l’hcd e '\( selection as schvdited to be Tzl as under ;=

Wriucnutcsti 03.02.2007 i

Absentee written test : 10.02.2007 -

Venue - CME’s office, m.xhu'wn

Time:- At 09 30 hrs.

Therefore the following JE/A in scale Rs.5500- 9000/- as 'w‘uhblc may be advised
‘o Keep themszlves in readiness and also direct them to appear m lhc said selection on the
“tgabove date, Their namey arc not in order of seniority.

Forr Warkshap cadre

. . .

iSN INam e IComan. [Design. and
l . st '

| ShiC Roy ©LUR JEADBWS,
Y Shii LKL Choudin UR .smansA .
A Shi SB. Yadav CUUR IGEDBWS

407 Sl SO Mahae - UR Jii:‘l;l)i‘»\‘.'.*; )




14
-
20

32

0
"

S48

a4
2¢.

Y 73N

. Shi A i\ ('.'l'mkr»u!)(),x'l-\-'

She S0-Peredinvastha

- Shrt MUK Phuian
" ShriAK. '.(fOVS\\'alil'i‘ -

JH.I Haque Mallick -

i iy s

Sl ".‘é.}(.:S}mrl‘\zzt' =
Sjllui’R;, D:l}’:l'll. |
| Sh.n;j!\."ﬂ:ekini

St Akl Chy Paal
Hhee 0010 gl

Shit R K. Basumatary
Hha o
Shrt UK. Dag
TR T
Shrt Dhimun Gogoi
,':’ui TR Nacianda
Shin Prabal Fr. Sannab
Yia 1 halaabony

i

Mol

Sy Radad Daengst

Shi l\‘i [ATVIRY
Shee Pradip Che Sononwnd

Shoe M RKachowa

Shiv Santeeds B Chat-fubaaty

Shri Sanjov s
Sluy Pankeyy Lay
M ITRER I D RO
Shri Prabin Sanowal
Shue A Ve

i Ml oo oty ebaseds

ZhhA A.c,.w.\?rw/
R PR /-\-:‘.-d..\ {50 1eaty

L A&t cadre

CSha D, Mugaban

Name

CUR

S JENDBWS
ST DWW |

sy

o ] f'\'”Q’ L
UR - JEANBOS.
UR - JBUDDWS,

TEAINQS

JEANTOS

JLYNIIL

v'JI?/I/NBQS

JUANIN

. “JEN/DBWS
RIZUIINRE
JE/UDDWS
Jppws
CIEADIYWS
MELDRWS .
ITDDWS

UR

ARILY

St -
tn
UR
UR
UR
UR
UR
Uik,
R

ST
Vi,

© JENIDBWS

nevnwy.
5NN
BC - ELDBWS
e JE e
ST JEADRWS
ST ... JENDBWS
a9t o JEABWS

uR, I/t N
Je/1 |[Dews .

;'. ‘onmunity]  Designation

l& staton ]

B

S b Deon

Slac v B el

St Kamaljit Singh

She Babday Sl '

g
S
(AL
UR -
1R

JEAIDNWVS
AWIRBOS
SIS
- AEIDBWS

BT FEPRY*




LA

6 s CC Thermang Sy DU, o % J' i

St 1 Saikia IR 4 ' TR N DOS 4 T | o 6\
S Z‘f-(:!)‘.\:m.\:-a;.-' [T l_‘l’;{: C I THNDQSY ' A .

b AR Rashid L - UR JEAR

J s D L Sawvar COSC TEAADBWS

NS AK Masdd o SC Y 1)9,ws

Al the sbove G

ottt

e o i mﬂdth at if oy b”(‘v is nrwilling Lo appeas i the
e same bafore the written tost, The cases of the stafl svleeted
for the post and does not-cary st the order will be dealt with .\s per provision contained .
at Py 24 0f IREMA L1 (Rev. =dition 1989). S

sebrctionéhonl ! i-.‘.!

HL candidates will be allawed to appear in the 11\\'"11(\( W nl s test dug o
cickness covored by medical cenificate. from . Raitway Doctors, -fion- -intipation/ ke
itnition ol dates, ol writien test administrative Giiture to relieve the candidites for the
coetdetion, The reasons like attcndmz a wedding cersmony ov. simmilar fonclions over Vulit.h '
the candidaies fave conteel \\.l qot b2 eitedained as por provising o paa - 23 ol
TN Vol {Rov editien, 1Y

Posp setive conretling offwars shoubd cnsure lM‘- the staf T s advesad, spared and
dii‘ccl.ul o tend tie seloction enthe date mentionsd 1bo

Rospactive contiodiing ofiewr should \.lso cusure ihat the SE7ET L‘-:ua(!%l.‘.::lx:;;‘:

should be guvei adegquale (3 e-promotionat uamuw fur Aappear ing tn the scisction.

Respeetive W orkshop [n charges are ¥ equcsrcd to kmuv send tiie ACRs of the
Gigihie stafl as listed out aheve pertaining to their Waor ! shep furdast ‘hrcc vears £o

the P to OME immedintely.

Dad sy llbus (2)

Sr .Pcrsuuml (‘nf'wcx/l\'l' cir
U 07 "

Crodoend Manaesr (P)

Copy for ntonnation fd ooy aotion Ty -

1:) CWHERLG

1) DR.CMEAYS

1) (op\' Co - 1S to CMEAMUG - for infemation and neeestary action. fle iy
cquestod to g and nht in ACRs of the above name o candidatey tor st

Pree voars waell i adviue so that selection can be find e, /

For General Hlanager ()



(Typed true copy)

Office of the

General Manager (Parsonnel)
I, Ratway, . Maligaon,
(uwahati- 78] o1
NOTIFICATION
No. E/254/52 (My/'W.S Pt. T
To, - . - :
The CWM/NRQS L
The CWM/DBWS )
The PSTC/NBQ

T hC l"‘x{)}v{}:‘u 1DH

B/WS in feale Ra, 6500-1

« o

vadre of Mechanical depariment.

QYT o

lt ﬂab D@Gﬁ 0691&%50 101'3'!111’!" pd.l’li‘rlb 101' ik WO I ‘W(i}'nSﬂUp wu:e dﬁh l'ﬂ lVléC.l" .
cadre in scale Rs. 6500-:0 500/- of Mechanical department. The break-up of the posts are

as under: -

SN | Cadre - | Panel for UR sC £T
1. | Workshop cadre | 25 posts 19 s 1
R AMLD paden £ mncte ne n1 Nl
PR i1¥ A LGKEBC . £ VUQL.-. Ul vi N 41K

Written test :  03.02.2007
A psenies writien fest ; 10.02.2007
enue - CMFE’s ofﬁcc. \/Iahgarm

ravy ‘TI\ .
ime:- At 02, 30§ .

4:“

Ul &\ L\s-

rma«p":no-a f'ka Frilnerme TD; PP aC ala

A RINEVAA W ARG RUEERJ WAL l FE Py

1
LW 3
43
>
S
)
ci
3
\

o ke cp themseives I readiness and aiso direct them to appear in the said scicptmn n the
VL7

ate Thertr names are not n nfrim' ntf cent gnhr

o Se8is 2 AIVRI ZINIBLEWLS © ENE A VEAWi loa wwaas

b

javy

225 .

" For W{r’kﬂv

kshon cadre
» SN | Name ] Comm. Design  and
i _ st
1. Shes C. L\G" ‘ UR | F"‘D“?C
2. Shri P.K. (,huuiinury UR Jh/l/NBQb _
3 Shri S B. Yadav S 9123 TEMMBWS
4, . Shn S.R. M;dndto ' - UR JIL/A/DBWS
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3

-
N

13 T N B B

Shri 8. Purkayastha - IR
Shri AK. Chakraboriy R
Shri AX. Phukan © UR
Shii A K. GOS’%‘«&?.R‘; . UR
I.H. I Haque Maliick UR

e

Shetr Corezanivivan Dand

<~
33393 x.’!&&j‘mlu&uui A 23z3a

Stni S K. Sharma UR-

/2
I
3
Lel
]
$t)
et
A
~
—
S

Stui A. Hakim UR
Shri Akhil Ch, Paul UR
SlwiR. T Singh UR
Shri R.K. Basumatary S1
jeead SC‘ Kar 2
Shri U.K. Das UK
Shrik R. Rorman iR
Shri Dhiman Gogoi UR
Shri N K. Mazmdar IR
Shn Prabal Xr. Sarmah .~ UR

Shri T). Chakiaborty UR

QL Mo ded Mncrrimén T
Shri Badal Di,issupiu UR

TR/INRQS
JLANBGS
JEITBWS
JE//NDBQS
JE//NBQS
JE/NBGS
JE/NBQS
JE/V/WNBQS
JE/UNBOS
JE/NBGS
JE/UNBQS

JEA/NBQS

- IE/DBWS

TRAMRWS

HE P, TY 85

JE/VDBWS

JE/DBWS
TEAMDBWS

N L7
JE’IL/T\ QY

-‘; 1733 ¥V O
25.  ShriN.S. Boro ST JEV/DBWS
28 Shz; Prdip Ch. Soncwal UR .!E.-’I/DB‘JJS
7. Shni M. Kachowa ST JEVDBWS
% Shri Santosh Kr, Chakrohorty TR JE//DRWS
5. Siui Sanjoy Das 5C JE/NBQS
1. Shri Pankai Das SC JE/UNBOS
3. Shi KK Das 5C . JE/DBWS
32. . Shsi Prabin Sonwal ST -JE/VDBWS
33. Shri A L. Pcgu v ST - JE/DBWS
34, Shri Bipin Ch. Mech ST - JEAV/DBWS
35 Shri A Ganouly. | iR TE/IANROS
35, Shri A Gangul IR JE/INRBQS
36.  Shri Athui Borah ST JE/VDBWS
For M&T cidre
Nanis Comm Design  and

W NS R R

et pead
!'\.) $’3

Shri I' P. Dans

LIAREEK 3. WIS

Shri B.B Sarrkar UR
Shri Kamaliit Sinoh TR
Siui Baidev Singh UR
shri C.C Thoumang - NT
ShiiJ. Saikia - UR

- Shri Subhamay Das UR
Md. Abdul Rashid UR
Shri D.K. Sanwar * SC

Shri A: X Madal sC

Shri D. Muchatiari ST
- T

JEVDBWS
JETDBWS
TE//DRWS
JEVDBWS

IE/VDBWS
- JE//NBQS

JE/UNBOS

TE//NBQS |

JE/VDBWS

JEA/DRWS

i

7 |



eligible staff as listed out above Dertaining

42~ | o )

.

Alt

3l Lﬁtﬁ

selection he should mform the same before the written test. The cases of the staff selected

L e Aman LI will o dants o + srovision o e
o7 mE Pua-t and ages not Cuuw out the order Wik OS GRast wn}‘x 43 PEr Provision ontainsd

at Para 224 of IREM/Vol-l (Rev. eumpn 1989)._ '

l he candidates W]j.i be allowed to appear in the absertss wiitten test dug fo

sicknees ¢ ergd by medical certificate from R_aﬂw‘xy Dinctore, non-intimation  flate
mitimmation

f daics of writon fesi, adminisirative failurc o relicve the candidaics for the
selection, !_ & reasons }jj«; ait=:!dmg a wedding ceremnmr of similar functions over which

the whmuawb fiave u)mim Wwill ot bo ntcitaiied as por pmv'mm,i at para — 223

223 of
IREM/Vol-] (__Rev. edition, 1989).

Rcspec.uvc wmroihn; officers shouki ensure ihat the stafl are dd\ﬂbcd spared and

directed in atftend the se?ect*en on the date mentioned ahave

£ 5% IWEILE e sk Vs,

Re::.nech ve controlling officer shouid ilso ensre that the SC/ST candidates

n adequaie pre—pmmohunuj raming {or appeanng in the seleciion.

2ot | SO |
ucsied ¢ [£¢] mixu ¥ SCnd uiC ALRE) Of [21LM
<D U8 LY

their Workshop for last three vears to

Respective W Gi'nShOp In Jm £63 are

‘l'ltn DQ i’n F?\W rackiatale
7 ‘_JVJ-J ﬂﬂ ﬂ Wb SENRAZ G

Sd/- Blcgible
(J. Rabidas)
Sr. Perso iul&-ﬁ’. Officer/Mech
For General Manager () :
, ' : .
Copy {or informaiion and nocessary aciion (o:- ‘
. o |

1) CWEMLG
2} Dv. CME/WS |
3y Copy to - PS t6 CMEAMLG  for information and necessary action. Ile is

requested to arrange and obtain ACRs of the above named candrdates for

* lagt theaa vears nraﬁ acterne

last three v 1 advance o that eelection can be finalized.

- For Generai Manager. (1)

abuve candidaies are informed that if mvvou\' is unwilling {o dpptmr n the

=

[

e e T
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“; ";Common foy ¥ M&l’ (,adrc: | j ~' T

LT I\Aathcxr’rat_ic&;:-
. -.. -.2. General Science:

PCO Planmng Progress& lnspectxon its functlon Man.Powe' :

.R'ailway Working: & 1 vian
o ,}_{epai_r &:Manufactuﬁng-Proce'd i

B )

.4, Incentive; -

5. Store: : ; ek at
: ' . Stocl\mo Apphcatnon‘_Local Purchase EAR, Condemnatron .
- - " Process of Rolling Stock/Machines, . -
6. Establishment: Leave Rules, Pass Rulcs D&AR Rules, F actory Act HOEK

Conduct of Enquiry. :
7 Rajbhasha( iindi):  Optional question upto 10% marks

WS Cads

1. Layout of Shop and its Activities. :
2. Repair Procedure of Coach-Body, Under frame and Trolley during POH in shop
5. Undeframe and {rolley Safety items of Coach, Rol]er Bearing : nd Air brake
1\ amtenancc Procedur

Painting Scheduie, Screen Printing, Colour Scheme

[atest Alteration and Modifications.
7 Wagon Maintenance, Maintenance of Draw Ge'u Types of different Trolleys and the}
- Repair Procedure in details. :
7. Sketch/ Diagrams of Safety items, ])efnmon on Fits,, Tolerances C]earances IS &

180, IRS Specification, Manufacturing Limits etc Standard oang,meermg Drawmg

- and needs of Material Specifications. :
8. Welding of Similar and Dis-similar Metals

o v

Types of Weldmg, Pr e*reqursxtes of

Wc!dmg s SR
9. Definition & Procedure for Corrosion chalr in Condemn- body, Underframe, Trougl) k
Floor ctc.

10. Heat treatment of Sprmus Load testing. Dcf'nmons- Anneahng Normahzm" Case
Hardening, Du\,uuty, Malleability. -

11. Procedure for condemr"xt,o.r of rolling’ stock.
e

P \\ A “

7 ! / ST

A1 ¢ / G
()) ’) \ 7/

\

(AR T v
YA EEI T

T T A
.
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Common for WS

N Ma’thematxcs
2 ‘Gcncml Scrcncc

w

i s 3.--Rax\way Woﬂ\n
5. Storel

6. 'Estab‘.ishment:

7. Rajohasha (8indi): |

Cadrel

“Mar

i, lu,lur\: ol Machines

Railways.
\unmuu

i;‘

3. Detmc about vari

1 ottt

4 Standard Lite of
st \Warranty,

Tubricant th'\

Wariunty &
Peatails aboud

Y

6, 1Break dowil Nlatl

(Campresant,

~
\l

;5, a.)ulbl

' clectrical po

9. Oldn(l(‘ld) for "

Specificnl 1on.

53’1?\&&)&5*‘

& M&P Cadnc. o

[NERIRTIER LA nl N

Uydrauhcs Ppeumatics,
O PAnintenanes ain (T, PKO‘CCUVC

wer machinery. Dos &

10. preparalion ol (nanctal justification i

‘im SL (Mtachm nc" 1) Wor \shop Selectlon

nd :Mensuratro

Area, Volume Percc ntage
Definitions- Heat, Energys
Railv/ay Systen} of Woiki
PCO-! Plannmg, Prog,r
planiing, Work Order
~ Costingsy Matenal As] cssmel
Chitttaranjan pattcr '
Study; Job Card, Route

Scheme At
ck and Non. stoc‘k

p rocurement of Sto
on, Local Purchase

‘Stocking Applicatio
Process of Rolling Stock/ Machines:

{eave Rules, Pass Rulcs D&AR Rules, Factow

Conduct of Enquiry.
Optional quc.btron u

"pectro func
& Manufact ing
nag,ement _

rtems

plo 10/o r_rrarks '

|.‘

. & their Qperation wise use, Hrgh

el Commissioning s of M&P
ubud)n_vm, :

ous type ol 'loouls

x’r}

Ay H

Maching, Preventive bam;mg m‘Mmmvmume o
t used for vmious Mncl\hwu,
TR nrﬁpmes.”/\MCb.

Hlehaiinvs,

Liwluwl pipd h\wlmmun (‘:rcmlm,
-aids, Precautron whil

O Nots, tire Fghing &
S

oo ing drawing 11fC0111‘)OIICI1t§ ISO,

ot wpnmnp of machines.

ST NS S
Ny e |
R STy AT

yud) AT ZTAAT o

‘relatig

Act, HOE{{

Productive Muuh\uun mul ufae m'

t\ whine nnd rtq Process of

o 50 i,.%;%“ l-‘h.*“ ;
(' Ml\c‘“ne un .. bl g

e dealing with \wnvy

Tirst Aid.
& IRS, nee

b i

ds ol Muwdal

et oo



pﬂsted in the same shop vﬁ re thex are presentlv workm_.

_«-yv-w X

found smtab{e for promot'cn to the post of SE/WS m scaleRs 6500"' ‘10500/' vde G\/L’PJVILG’S memorandmn of even'm»

e T

ESCE N

. . I -
.-,' e PPN
. U RGERATA E - R L
-

.-<=Name -

Design.

“Date of -
effect ©

Sn N.C.Saﬂcar

i EXJE

0_1.11.03

Sri-S.L Prasad (SC)

~| B/Smith ==

| SSE/PEG

o3 .:SEIEISmith

-26.12.06 |

RS 7700/_»’-7?:._. STl

Sri Kaushik Mallick (S\,)

1 Mill wrieht .

+ |- SE/MWS: -

~} 03.06.04°

 RS:6500/= - =« -

' Sri Kumud Des

- 3o -

vr

Wwagon

"1 SE'Wagon

01.11.03 .

Rs. 7100/-

Sri KN. Patha.k‘

-do.‘;

Camaoe

4.SE/Carr.

1 01.11.03

"RsE7100/-% -

Sn G C\ath

-do..

zSE,'Wat,cn

Staﬁ conceried may opt. to have thexr pav n.\—*i n the hzgher

-t lower gmde within one m onth

SEAsR

A W‘mc-

T}us issues th the Jppro» al of the competent authontv

‘de h'o'n tbe d..t-’ 0

26.1 2’.0_6

vRs.-6900/—, .

accnu .1 f ne\a mcre'mnt m

L

i

TRt

ey

By
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L 7= ANNEXURE-U

: !
f \J(nthcdst I'ronticr Rdll\\d\
R A
| ,;_ e MI M()I\ANJ)UM

Il .
. , lhb (.ompclcnl .iu!honl\ ll‘l’\ accorded his .lppmwl towards merger of varjous
& "--:tdc,s 01 chhmwl supurvxsors of ﬂm lew ay in lo two distinet trades as under :-

msp-/\ Wm!csho‘ ca(llc

e n (,.mmpc
e u : x O Foundey
C ik -:'_‘A\Vag(m.
Cive o Boiler'
SV Painting -
i, ’ Black-smith
Vii. i - Erccling
IR Any trade
l;(l AFS, Chmtbf
- mux 1 Worldliop/M&T

vork shop/l\locl’ adw (compusmo trades of)

R , Mdclunc 7 _ A |
¥ <o i , Mm Wlwhl} |

e S . - (N. Misra) -
i - Sr. Personnel Qﬂmc:/Mcbh
FFor (.icncr:ll<I\-1:m"|gzcr ()

&

o .
: o R
P S

CONOJ28SNMYWS | Dated -79 06.2005
® a .'n(:y‘ibz'\'vm‘(‘li‘:(l' '['m' iu['m"m:u.i(m and necessary action 1o -

1o CN 1) /MLC

2F /\48((4/\0/MI ( i _

, (,\VL LPO/A/ML() : '

ER 'D\’ ,PO/IR CWMS/NBQS & DBWS
VJ\’UNBQ‘) &DBWS

: APOQ/NBQ:) & DBWS

?S/\ITR\JIU & GS/\JI ‘RE u-

.
3

“

\53\'

b

B ' ¢ N. Misra)
o e u{> S - 8. Persoanel Oflicer/Mech

PRI \‘\\ M’ O For General Manager (1)




- (',’-."' - . ] — : - 648’- - ' /6‘ - \1
R S R S BT LR SN SeLiinaTzie R Jv‘(}O‘S}OU(—' JSIK558D Cidi=iCarizge £ers Y in terms of CriFnLG's N ?7</'
Wizmcrandum No. 233/59(f.:~ cziac 23.08 ’-_’fo."“‘,\—;" : . . ;
Remaiks

Sldr e . U O L - S ;
LS

h Crizeed feolih ‘ O:ig.’na! 52z ‘ D Date ¢t
i . . trade : - "rcf‘r‘otz;'rto
; i JET
CS "Wagen 01.G3.22 G3.0-.37 180288 .

A

VE BiSmith 1004355 130573 200755
c LGS B/Smith 250283 210587 230855 2 : ' ,
0132 0 111580 1197 © | ' -

: R D - X7 - ZUDEWS Wagon-. 230223 011053 .70?98{'
ZShri KN, Pathax =% JE.EGS Camiage  15.12Zi  OF.GYi0 $6.11.69

0 ¢
SLEWS Camriage 01.01.55  27.0320 230407 &

¢ Sari S.N. Chzkrazony L= LT UIEW
& San Prabin Scaz ez ST - Carnage 01.09_'.", 270380 250401

L8 2. Changls 37 SZUTEWS Welding 250125 111791 230401

TSR T Ry DR LIS Foung: 3 20.¢z222 22377 :I‘ 22t 3
e P K. Chouonury LR’ Cammiage  05.03.83 240357 150002 & 4

72 Saii AJ. Fequ 37 ;fuunary 916175 i8G2a0 210202 0 X
LS G Hah LR~ ‘agen / 01.01.55 140253 21.07. 02 s

S& S Sanjoy Cas SC Camage .01.0487 C141.3i 2507 03@ % A , e

. EiSmith. 120255 C9.0876 27.0203. . . ‘ i o

S‘SmSB Yadav » - UR
Faininge  01.0543 235170 &1, 11.03

Emecting. 19.09.48 250070 01 1103
_ ‘.'-'ago.. » ' 03 16-.0 [3:3 575 G ‘1 03? o . o .

G Shn Hiren C‘\ P."_»:r. ’

7 SI': S.R. Mahatc " UR

Y

,.m_age_. ‘23.-2.(:{‘- 22aze4 ¢ .11.‘03

Camage - 25,1253 210575 1311163

D ara e A
& AKX Chakr.:::.-.' UR

- . - - . R B R
‘e =~ XA, . v . ~ o — o~ . . LA A P N~ 1 4 ~Ne < '

C Sar R Phukan Ur<” -Z.ZEWS Camage 01.05.€5 .530239- 71.11.03 ,

T Shr zir = = =, . 377 ca e e pa ;
L ShnAa L GCS-'/\_ . v . 2 CJxliage . ‘,OC' V3005 T i1es _ﬂ ) .
-2 Pisa A = = v = N - y ~n e e AP s g ma aa o -
30 Rl Hague Madiz X -=...zlS Cariage - 01.09.32 VIO T 0% e 1 :

v

;
Vg v L
NN




Nam2 Tomer Ll Desiznalon Qriginai OCe TZoA . Dawof |l Remarss
: TE trade ' ‘cromw\.n ol
| : =

B4 Sani Suryanthan 3! e “ETEaS Wagon | iOoies & 12837 011103 w

"5 c:‘.n S.K Shzrma L= JEVNEQS Camage  27.1288 5:.03.88 01.11.03

2% Sni R, Bayan L= IEUNEQS . Camiage  01.09.7° 20858 01.11.03 v
47 Snii A Hakim L3 JEUNEQS Camage 180172  CIC388 01.11.03 "

26 Sad Aknil Ch. P o3 JEuNEQS Camiage | 260187 50188 Ci103 v

~26 Shi R.P. Sm\,.h LR ‘,}E-"JNEGS’ Camage "7 1278 010455 011103 L\

\30 Shr A. Ganguly = ":‘J\’E\.‘S Welding 11238 ;4283 01.11.03 Y

~31 uml‘s Erahma ev ZUNEQS 7 Carriage _2 1145 0:.07.72 (4.1004p. 8
< 22 8ai S.C. Kar L= VE.'Umsz . Camiage 18.03 48 > 03.63 04.1004r I
\A”/\r‘n R.K Basumaias ; =T JEUNESS  Painting | 2208.47 260575 04.10.04 v
1B - Representaicn. it 2ny agmingine samonty ;os ition may be submuttad within cn2 mentn from the date cf issue of this

leter. f
-
- il dlisra)
SPOiMech
: . tor Ganeral Manager (PYMLG
10.Ef233/59(M) . T ite 1-20.10.2005

Copyi 'c‘aa:ded for infcrmation and ner2ssny ackon tc -

1..CLIEMMLG

2. FASCAOMLG

3. CWE, CPOIAMLG.

4. D, Cr‘OﬂR C\NMSINBOS bA C.... A5
5. WM/NBQS & DBWS

6. AFO/NBQS & DEWS ¢

7. GS/NFRMU & GSMNFREU

3. Staff ccncemed.

e

-1 Gererai' M a'xa_ger (PYMLG
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LIST OF DATES AND 5YN OPSIS OF THE APPLICATION -

All the applicants are workin ¢ as Junior }:nemeer Grade-1, in the otﬂce of

the Clief wm}\anup Manager, Carriage and Wagon Worksho of, New T
Boucra_annr N F. Railw ay, Assanm. Next avenue of promotion of the ap lra.nt.s e
are lo ihe cadre of Seciion riw ineer (W Of){.':snup ) r;
o

' . ¥
17.00.2006.  Chint -\ . T Dot - . ;
17.01.2006- Chief Wouqsnoﬁ Manager, N.F, Railway New Bongaigaon,

?nvon ant f(\ ' Tanayal nf;gnv {Di T\A}'s!vn—ann Af:l-nr] 12 n'l nﬁ 1oc\ur\¢4

i Ma
AL L RLa Ay LALLL i, PGS AARILNNA L Fs

a notice for holding selection for 36 Nos, of post of Section bngmeer

[¢123 z'.nj qnﬁ" as well as on !eﬁq 2996‘, i€ name uL a..u. thc

applicants figured in the notice dated 17.01.2006, (Annexure- 1)

. ;
18.02.2006-  General Manager (P) vide letter dated 08.02.:06 informed ﬂzat the ’
date of selection for preparing panels for SE /‘v” WOr }xshop and

\.4‘ & P W 5[']1 wag Ye .;‘%' &

<ra 2z 2

L)

i tHon ot_;_::gfr\ ]

E 7
Taalirs TS FEICRIT RISz pa WLl SR Tiiiarsedsad

S. 2006 \...u;r'.i. FALROSLOP ianager, New
03.08.06 informed ali concemed f t
Section & Engineer {WS) has been ﬁxec{ oni 19."8.06 and on 26.08.2006.

53"
B
P’.l
m
@
2.
o
a
g
e}

T Y
Accordingly a_pgl Cants appears in the selection test held on
19.08.06 and on 26.08.06. {Annexure- 3)

’4.12.2006-  Respondent No, 1 vide memorandum dated 04.12,
i‘\a}-c'\no all of 2 suddan ta tha radra of Sactan

C)
o
—rl
]
N C
5 2
l"?
S.A
3
nON

LA -ut B NS S frz ::::r)-:- .

of the memo dated 04.12.2006 in fact appeared dlongwnh the
en -examinaton held on 19.08.2006/

iny ety . -y ¥a v +h Tares &4,
z;i 2lantze n the AV ILTL O "‘Ln.z.

26.08.2006. .( Annexure- 4)

2011.2006- N FE Ramvav Mazdoor Um(m, Y‘J{YW Bomramaon Workshon dated
:G il.UCv .l(!(i'll(_a‘i'(_u. \..I’u(:I VV\)JJ\SuOﬁ J'.u.ig"ﬂl:( T "'f\) L)\PLQIIL

publication of result of selection of Sea_._.n Engineer from Tunior
A




™

sin
¥

Fay am o s Jum P oo K

cngineer, Grade-l in order to avoid Cliisyuxt‘. in the matte i Of
semiority  between the direct recruits, Section Engineer and
promotee Section Engineer. {Anmexure- 5)

A i v e % o

‘élf thn.ul.'v are f:‘ﬁ"(..l‘.t\' w clltlng for th‘LidI ation OI IHEJI I (:""u.ltb OI mt‘

-n}orhnn tect hold an 16 OR 0A and on 2608 (A and alen Iomhrﬂqi—ahr

WALE RS zineat: Wiz oa s, el

. expecting their *pr"monon to the cadre of Section Engineer in the

4O - \-g-nq_-qgv ¥4 < g \1«;*(:‘\* D«& ‘-Ln t.’f\-(!r.rr\rr \;;miiﬂiﬂhr\be ridtnaf
ES - SRTCH # i # "r." ARV QR ELAS D ANGRLVY : TILE AL e Tlicitaioat ¥‘ L‘..Llui-( [N

declaring the results of the selection held on 19.08.06/26.08.06 has

...... . ] cmammal LI Lovencntd an L8 en n ek
LIV &lt‘\iilﬁ\.& L\J Callids L.l.lt aioiesaiii bé.i.e\. 1131.1 lﬁbi- 1l d HiUStU
arbitrary and unfair manner. Hence this Original Application.
T A LTTY,
i NS E SIS
Thal the Hon'ble Tribunal be pieased o direct the respondents (o declare
the - result of the selecton test held on 19.08.06 and on 26.08.06 and [
thereafter to consider promotion of the applicants to the cadre of Section
ginees ~—{ Norkshop) on the basis of performance in (e said selection test
with meemate effect, in terms of the decision communicated by the
Cemeral Manager (P}, NUF. Railwav’s letter dated 13.01.2006 and also in
{erms of letier dated 26. 07.2006 as indicaied in dlé Railw "}'}S ié{,‘léf d&‘léd

17.01.2006 as well as in fefter datecz 03.08.2006,

That the Hon'ble Tribunal be pleased to restrain the respondents . in

lection test h k’ ont 19.08.06 and on

26.08.06 and in the

may be set aside and qlmshed.

That the Hon'ble Tribunal be pleased to direct the respondents to act upon

direction of the Generai Manager (P), N.F. Railway for consideration of

existing 24 vacancies of the Section Fngineer {Warkshop).

Costs of the application
¥ .
A oo T, i S S, I | k. O B N S V.3 . ¢ TY . 1Y
Anv olher relief (5} o which the appucanis are enlitled as the Honble
Tribunal may deem fit and proper,
: L

S
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IN THE {F‘w"’%ﬁ&&%‘%ﬁmﬁw{ \TIVE TRIBUNAL
CUWAHATI BENCH: GUWAHATI

he case :  O.ANo__32) 2006

Sri Arun Krishna Goswami and others, : Applicants,
~Versue- I
Union of India & Ois, : Respondenis, :
®

ot - N 4 Y i - b 1 i iy - i

D oL No, | Annexure | Tarticulars i I'age No, |
! : ‘ ; ; .
] i SEP : i 4
1 i --- { Appiication I R 1 g k
i i i ! \
2 - | Verification - I VA

] ! - : |

T R ara

3 1 i Copy of letter dated 17.01.2006 P g

; o : i

4, 2 1 Conw of letter dated 08.02.2004 (90 -~
N 1 TS T R R AESREAAR N = L —
5 3 ' Copy of notice dated 3.08.2006 iot-27 .

6. ? 4 Copyv of memorandum dated 04.12.2006 : 03~ -*

Z ~ F
! 1
b i = i vvmer AL ‘!q‘-‘-g-ﬂ Andad MV H RN i i
i ,\ & : OPy PR ESEREST SRR PR LSS QLIS B SEA SV o U 24 P ;
]
Fiied by
U OJA
. .
Pate- 20..12.. 66 Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

o~

GUWATIA BENCH. GUWAHATI

(An application ander Section 19 of the Administrative Tribunals Act, 1985)

Fil

Mirese

- O.A No. 39\ ooe

EETWEEN
1. Ori Arun Krishna (Goswami.

2. Sri Jyoti Prasad Deort.
~ Py ICER 47 Falits R
el DINTL JIEN Daixia.

4 Sri Abdur Rashid. -

3 Sri Ranjit Kr. Baruah

) Sri. Surva Bhan Fal.

7 Sri Ranian Kr. Bavan
Sri Ramendra Pal Singh
3, Sri A. Hakim.

10.  Sri Daaml Hoque Mollick. -

11. Sri Suhhamov Nag.
a e a5 T 38 A
12.  Sri 5. Purkayastha.

bn a_mm Das

Sri Arun Krishna Paul.

A
wad el
S O3

B
W

16 Sri Anirban Ganguly.
S\f +F. S‘rt‘- S‘o.cww'-f «© uwraaTt Sow.mq, .

All me applicants are working as Junior Engineer, Grade-1, in the office of
the Chief Workshop Manager, Carriage and Wagon Workshap, New

---------

[ 3 PR ~ TE D Aca
oongaigaln, N.F. Railw &y, AS5aHL.

~AND-

1- T}‘&c on uj \ilu .y ‘ i
Represented by the General Manager, ‘
A T Railiravw

1N, 1 .L\dLLWdV ’

Matigaon, Guwahati-781011.

i sl G

Yy

1206
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il wr:ums X \\f‘
N.F. Railway, Maligaon,

Guwabhaii- 781011.

¢

Chiel Workshop Engineer,
NF. Railwav,

EAY <S50

Maligaon, Guwahati-781011.

This applicalion is made not against any particular order bul praying for a
direction upon the respondents for declaration of result of the selection
test held on 19.08.2006 and on 26.08.04, pursuant to the direction of the

General Manager (P), N.F. Railway for consideration of promolion of the

applicants to the cadre of Section Engineer (Workshop) and also for
rectraining the Railway authority from canceling the aforesaid selection
test and further for a direclion upon the respondents to act upon the

selection test heid on 19.08.2006 and on 26.08.2006.

Jumisdiciion of the Tribunai;

-

The applicants declare that the subject matter of this application is well

writhin the jurisdicHon of this Hon'ble Trihunal.

1xixs IV, JRAT ELTLA

The applicants further declare that this application is filed within the
{imitation prescribed under Section- Z1 of the Administrative Tribunais

Act’ 1985.

Facts of the case:

That all the applicants are presently working in the cadre of junior

Engineer, Crade-], in the office of the Chicf Workshop Manager, Carriage

_Hhun vMeﬁ g,m
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fopad

mamAd YAFa v AFAnbenlenan DTaver Prsmanat~nnane AT E Dasiurayr A -~ Than At
afnid 'v"v!sig 0 VY OIRENOP, INCW GONZRIZAsn, iN.g. HalWay, ASsaml. 148 NTXKL

vl

promotional avenue of he applicanis are available in

Engineer in the scale of Ks. 6500-10.500/-, promotion is made on the basis
of sclection from the feeder cadre of Junior Engincer, Grade-1 provided 2

vears regular service have been rendered in the feeder cadre of Junior

i i
L 0 8 IR ti 9 L0 iR j2
and Af anlartian svada writhh tha ol AL calantisam la~nnwda L amannant tha
QT $F 88:8CUlH, MNAaAe Wi WRE Q8P 61 s&eChli o0aras ¥om AMONGSL ine

That the applicants pray permission to move this application joinily in a

single application under Sec 4 (5} {a) of the Ceniral Adninistrative Tribunal

) T ANTY 1 Aanarr . kil S SO0V + S I N 2 ' R | EPU N SR |
PLTOCCUUIT) NUICh 170/ @b wit TCihu s &-U\lgﬁt JUT 111 NS dPle\_'sihUIl DV nc

applicanis are common, therefore, they pray for granting leave to approach
the Hon'ble Tribunal bv 2 commen application.

D nmrairasmem  tmwiemoisamd T namnvnal RAnsma v T Andimmn e Tatba T
SORZAISAsH, pPuisuant to Lonceral WiARNAgeyT {1, Hidagaon O NG,

selection for 36 Nos. of post of Section kngineer on 11 .02 2006 as well as on
18.02.2006 and it has been advised to the applicants to keep themsclves in

readiness to appear in ihe wrillen lesi and also directed the concerned

e AL AT tlan naesaldaamts Haaand S tha sasbia Innnsmimey 1attas N~
Jaine 6 au Wi appadaints gguidd i WG noude oo Ting etter No

E/M/254/JE-1i/Seilection/ Pt. Ii dated 17.01.2006.

Immiediately after receipt of the letter dated 17.01.2006, many of the
applicants taken leave for preparation for the written test, scheduled to be
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for the wriilen lesi.

FaYa

{A Copy of ihe letier daied 17.01.2006 is enclosed herewiih for

perusai of Hon'ble Tribunai as Annexure-i).

That your applicants further beg to,say that General Mana ger (') vide letter
No. E/254/51/(M) WS, Pt. I dated 08.02.2004 informed that the date of
fIATC

tion for preparing panels {or SE/WS in workshop and M & P cadre in

the scale of Ks. 6500-10,500/-, which was fixed on 11.02.2006 and on

have {aken tremendous labour o gel themselves prepared for the wrillen

examination scheduled to be held on 11.02.2006 and some of the applicants

have in fact taken leave to prepare for the examination,

(A Copy of the letter dated 08.02.2006 is enclosed herewith for

K2 R L.
perusal of Hon'ble Tribunal as Annexuse-2).
: ANNCXUre-2,

That it is stated that the Chief workshop Manager, New Bongaigaon again
vide letter bearing No. E/M/254/JE-II/Pt.I dated 03.08.2006 informed all
concerned that the selection for the post of Section Engineer (WS) in the
scale of Rs, 6500-10,500/- both for workshop cadre and alse M & P cadre of
Mechanical wotkshop has been fixed on 19.08.2006 and on 26.08.2006
pursuant to the direction of the General Manager () s letter bearing No.
E/254/51 M) WS. Pt. I dated 26.07.200. It is to he noted here at this stage
that the wrillen examination now proposed Lo be held on 19.08.2006 alter a

lapse of more than 6 months from the date of initial notification dated

- 13.01.2006. However the present applicants who were verv much interested

for their caerier building accordingly appeared in the written examination



P

held on 19.08.2006 and on 26.08.2006, many of the applicants again taken
leave lo get themselves prepared for the wrillen test and taken tremendous
labour to appeai in the written examination. it is ought to be mention here
that there is no viva voce and the sclection is made 0 ly on the basis of

wriilen examinalion.

(A Copy of the nolice dailed 03.08.2006 is enciosed herewiib for

’,

perusal of Hon'ble Tribunal as Annexure-3).

That your applicants when legitimately waiting for declaration of the select
List, purenant to the written examination held on 19.082006 and on
26.08.2006, bul the Sr. Personnel Officer (Mech.} for and oit behal{ of the
respondent No. 1 have issued a memorandum, promoting 12 persons to the
cadre of Section Engineer, workshop in the scale of 6500-10,500/- w.ef
01.11.2003, in addition lo the stafl already promoted earlier againsi
restructuring. It is pertinent to mention here that out of the 12 persons who
are now promoted, all of a sudden through memorandum hearing letter
No. E/254/51 (M) W.S. Pt. I dated 04.12.2006, 5 persons namely Sri S5.L.
'Pmsad, K. Mallick, Kumud Das, G.C. Nath and Sri K. N.Pathak i.e S1. No. 3, ‘
applicants in the written examination held on 19.08.2006/26.08.2006 and
names of these 5 persons also would be evident from the notice dated -
17.01.2006/03.08.2006. Tn the mema dmﬂ 04.12.2006 it is stated by the
General Manager () that all these 12 persons have been left earlier are now
found suitable in the modified selection held on 30.11.2006 for promotion
to the post of Section Engineer workshop in the scale of Rs. 6500-10,500/-
against restructuring w.ef 01.11.2003 in addition to the staff alveady
promoted earlier.

Therefore it appears that these 12 persons have been left out and

‘L‘h(‘.ICiOiC a Ic dlu.Cu. aC.’{CCu.Ou h&c’ G_u 30. 11. 20 5 an 1d .u_CuI 1g}1}’ t.,‘ﬁQS(‘: 12

persons have been promoied following the modified seleciion held on

S oo G
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30.11.2006. It is portinent to montion here that the applicands came to
o

from a reliable source that one Sri Kumud Das have preferred an appeal

railway authoritv had heid the modified seleclion and promoted ihe left

o>

out 12 persons to the cadre of Section Engineer, workshop. Be it stated that

Sri Kumud Das also appearced in the written examination along with the
applicants pursuant {0 the notice dated 03.08.2006, but he was promoted

along with 11 others vide memo dated 04.12.2006,

{A copy of the memo-dated 04.12.2006 is enclosed as Annexure-4).

That it is stated that when the present applicants are eagerly waiting for
declaration of result of the selection test, at that moment the respondent
railway authorily issued the memorandum dated 04.312.2006 promwoting 12

persons to ihe cadre of Section kngineer without publishing any

selection test vide General Manager's letter “dated 13.01.2006 and
20.07.2006, where altogether 36 vacancies position has been shown for

filling up by way of selection in the cadre of Section Engineer (warkshop),
but by promoting 12 persons through memo dated 04.12.2006, 12 vacancies
have been filled up by the General Manager (P) out of the 36 vacancies,

notified hy the General manager (P) for written test and against those 36

vacancies, although written test has been conducted way back in the month

of August, 2006, but thereafter promotion of the 12 persons have been
made by holding a madified selaction on 30.11.2006, without issuing any
notice/ corrigendum as such action of the respondents authority is highly
arbitrary, illegal, unfair and such action of the railway authorities smacks

maiatide and it appears that the respondents authority is not transparent at

all and deliberately made a eparture from the rule of fairness while

exercising adminisirative discrelion.



It is well known to the Ceneral Manager (P) that he has issued a

notification on 13.01.2006 and thereafier on 26.07.2006 proposing io hold
selection test for consideration of promotion of the eligible employees
inctuding the applicants in the cadre of Section Engincer and more so when

the said writlen test has been conducted by ihe Raﬂwa}f authoriiy for fiiling

cadre of Section Fn neer and the e ! avee’ who

e _.__ ... b

up 36 vacancies in tt

appearcd in the sclection are cagerly waiting for declaration of result of the
selection test held on 19.08.2006 and on 26.08.2006, a duty cast upon the
G ener rai manager (P) at least to issue a corrigendum/notice before holding
the ﬂoc‘aﬁed selection test on 30.11.2006 for consideration of promotion of
the left out candidates if any against restructuring but in the instant case
(General Manager (P) even md not feel like 0 issue a corrigendum/notice
before taking the dedsion of filling up 12 posts of Section Engineer

(Workshop} by holding modified seiection on 30.11.2006. As such decision

test is 8.150 TTDHIB.IV and the ‘:a_mp is in

lemd s

violation of principle of natural justice and fair play.

That it is stated that the General Secretarv of the N. F. R il.vay, Mazdoor
Union, New B Bongaigaon Workshop vide letter No. MU Q/S/Gé dated
20.11.06 requested Chief Workshop Engineer to expedite publication of
result of selection of Section Engineer from Junior Engineer, Grade-I in
order to avoid dispute in the matter of seniority between the direct reqruits,
Section Engineer and promotee Section Engineer as because some of the
cirect recruits section engineer are undergoing necessary training and
awaitlng for {inal posting in workshop. It is pertinent to mention here that
these 36 vacancies for which written test was heid in fact occurred during
the vear 2003, 2004 and 2005 and as such the applicants who are within the

zone of consideration are enlitled (o be considered for priorily basis at least’

from the date of occurrence of vacancies.
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A copy of the letter-dated 20.11.2006 is cnclosed heyewith for

perusal of How'ble Tribunal as Annexure-5.

That it is siaied ihal even assuming if sowe candidaies ate ieli oui
genuinely ieft out for consideration for promotion under cadre
restructuring due to administrative crror in that cvent the railway

adminisiraiion definitely can review ihose cases of ihe iefi oui candidaies

. for promotion to the cadre of Section Engineer even after issuance of

fication for holding written examination/seloction tost for filling up the

L.

vacancies in ihe cadre of Seciion Engineer (Workshop). But the Railway

_authorities couid have conducted the modified selection test by issuing a

notice /eorricandum to that effact hv reducing 12 vacancies hy madifving

i A [¥4 ' v ) T B - 19/

LTINS s Ka ) ﬂ—i NN

& 3 et L Yo Va WA o WINPRN] +1
Manager (I') s letier dated 13.01.20036 and 26.07.2036. But in the
instant case the General Manager (P) did not take any corrective steps to
that avtant

Even after promotion of the i2 persons through memorandum

dated 04.12.2006 the applicants were eagerly waiting for declaration of their

roqults of the galection test held on 19.08.2006 and on 256.08.2006 and also

;....A

egitimately expecting their promotion to the cadre of section Engineer in

the remaining 24 vacancies on the basis of the select list/ merit list in terms

of tha gelaction conducted hy the railwav authoritias, But to their utter
v

surprise the railway administration without declaring the results of the

selection test held on 19.05.2006 and 26.08.2006, has now decided to cancel

the aforesaid selection test in a most arhitrary and unfair manner as learned

by the dppnmntb from reliable source.

It is pertinent to mention here that, although 12 persons have been

< gginc'r he 34 vacancies O of Section Enmqaar {(uwrorkcho bui;

(iU S L RS Tea ¥

I\J g

. i . rs _ ‘ . . »
strictly on the basis of performance of the remaining candidates whe

appeared in  the wrffen  cxaminaton conducted by the rallway



administration, therefore decision of the 1 raifiway administration proposed

lo cancel the said selection tes! heid on 19.08.20
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arbitrary, unfair and illegal and opposed to public policy and on that score

alonc the respondents be restrained to take any such action, prejudicial to
ihe inieresi of the applicants.

That it is stated tha &1?1;:13.'::‘1{35' ere 15 no justifiable ground to cancel the

selection test held on 19.08.2006 and on 26.08.2006, but it appears due to

prowotion of certain left out persons under restructuring in the cadre of

Saction Engineer, Workshop, 12 posts have been diverted for promoting

ﬂ"

‘those 12 left out persons, even then there are 24 clear vacandes are
avaifabie in the cadre of Section Engineer and these vacancies are liable to
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by

sclection, since the cligible

be filod up only on the basis o

1 1 )

t‘.i’l’ipi()yu;" have been direcied i Yy ihe MJJVV&V adminisiraiion io appeas in

the written examination pursuant to the decision of the General Manager

(P}, and the oligible employecs including the applicants have prepared

ihemselves for the rigorous examinaiion and aiso appeared in ibe said
examnination, therefore there is no valid reason to cancel the selection test
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empjoyees have iaken all ihe iroubles and gol ihemseives prepared for ihe

examination even bv takmg leave, in such cn*cumstances the Rallwav
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authoritics should doclare th

EL‘QE‘CGSSaf}T SiE‘PS io u'{iup ihe fEﬁ’tﬁ}.ﬂjﬂg i vacancies on ihe Dd‘iﬁ- of metii
list/sciect Iist. It is portinent to mention here that when at least 24 posts of

Section Fngineer are very much available these nosts shall have i he
. p* -

filled up only through selection, therefore justice demand that these posis

should be filied up by declaring the result of the selection test. It is not the
case of the Raé!way administration that there is any ailegation of adoption
of unfair means, in the written examination by the applicanis or any other
employees appeared in the written examination and it is also not the case

k] - - ] - . ¥ b
of the Railwavy administration that there arg ng more vacancieg avaiiahla
v
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in the cadre of Section Enginecr, as such it is obligatory on the part of the

Railway administralion o declare the resull of Lhe seleclion lest and on
the bagis of the recommendation of the selection board these posts should
be filled up on the basis of the result of the sclection tests.

In the facls and circumslances slated above lhe decision of ihe

a:cvmpetent authority in cancelling the selection test completely

misdirected itsclf in taking such an extreme and unrcasonable decision
which is wholly unwarranted and unnecessary even on the factual

situation and such dedsion of the Railway administration is irrational.

therefore respondents be restrained in canceling the selection test held on

~ 18.08.06 and on 26.08.06 otherwise it wiil cause irreparable loss and injury

That it is stated that selection was strictlv "in accordance with the
soverning  ingtruction as such decision, if any, of the Railway
adminisiration for canceling the eniire selection is highly arbitrary,
unreasonable and against the public interest and the said.decision is not

judicious, more so when there is no grievance on the part of the Railway

¥
v

\-v

administration in adopting any unfair means by any of the applicants or

other in the written examination held on 19.08.06 and on 26.08.06.

-

Therafora decigion of the Railway administration proposing to cancel the

entire selection likely to cause irreparable loss and. injury to the applicants
who have appeared in the said examination and fared well in the written

Hon and lecifimately eynacting result of the selection test in their

i
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Railway administration the same will cause harassment to the applicants

for no fault on their pari. It is well known fo the Railway administration
that there are 24 vacant posts have to be filled up only by way of sclection
test and a vacancy is liable to be filled up on the day when it occurred. In

[ N3 L) L'\Eu—h ROl LR Ly S

such drcumetances if the Railwav administration decides {0 ca neel the

PRd 1 I3 it ) 11 1 E U | 5 L2
sclection test already hedd, then the same will be highly arbitvary, unfair
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the duty of the model employer

o cause minimum harassment, jeast
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like the Kai

and harassment Lo the a p canis.

in the circumstances this Hon'ble Tribunal be pleased to pass an
appropriate interim order restraining the Railway authority in ca:ﬁcc}}iztg

~ o

the selection test heid on 19.08.06 and 26.08.06 and further be pleased to

-ass appropriate order directing the Railway administration to declare th

D

result on the basis of performance of the employees and accordingly to fill

up all the 24 vacancies of Section Engineer (Workshop) as early as

That it is stated that the applicants have no alternative remedy but to
approach the Hon'ble Tribunal for d claration. of their results of the
sclection test for considering promotion from the cadre of Junior Engincer,
Grade-I to the cadre of Section Engineer (Workshop) and further be
pleased to restrain the respondents Railway authority in canceling the
celocon test held on. 19.08.2006 and on 26.08.2006 and if any such

decision is already taken the same be set aside and quashed.

That your applicants are apprehending that ‘the Railway may cancel the
l-c on test held on 19.08.2006 and also on 26.08.2006. at any moment

- H T
Moreover, results of the selection test has not yet been published even

after a lapse of about 6 months as a resuit promotion of the applicant are

being delaved due to administrative inaction and laches, therefore finding
no other alternative, applicants are approaching before this Hon'bl

Tribunal, for granting adequate reliefs to the applicants.
TR s f_* b ¥ . . hj 1 e 1 I + T - e
Thai ihis application is made bona fide and for tie cause of jusiice.

» ; * ]
Grounds for relief (s} witk legal provisions:
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For that, the competent authority of the railway administration completely
misdirecied himse :L 1 taking such an extreme and unwarranied decision

or that there is no ailegation of irregularities or illegalities or adoption of

Lyl
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exaininaiion held Pu_fbl.ldﬂi. io ihe (.UIELU_UR of the GM {1‘ ) msueu ofn

26.07.06. As such question of cancellation of selection test without any

wralid vreagonsg whon at leagt 24 nost af Saction Haoinear {Wlraenn) aro
73l voacang wnen at 8ast & aar (VWiGD; are

vailable would be arbitrary, illeg 1 and unfair and wUma be a deliberate

attempt to cause harassment to the applicants who mve taken all the

a1t Toc 0 avoaar in +hao Honratis 1roeess af gatacHAN oct
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Far that ‘respondents railway autharities committed grave error hy
- 1
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O COF ngemiunl hefore diversion and filling up of 1Z vacandes out of the
34 vacancies for which selection test held on 1 9.08.06 and on 24.08.06.

For that, even after promotion of 12 persons from the cadre of L.F. Grade-1
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6500-10500/-, at least 24 posts of Seciion Engineers {(Wksp) are siiil
remained vacant, as such those vacancies ought to have been filled up
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administratdon on 19.06.06 and on 26.08.06 from amongst the J.E Grade-1

w’ho appeare ed in aforesaid seiection test.

For that when 24 vacancies are stili availabie in the cadre of Sectien

to he filled up only hy an act of

Engineer {Workshon) the same are liahic
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cancellation order the same is liable Lo be set aside and quashed.

For that appiicants cannot be made to suffer at the whims of the Railway
administration when there is no fauit on the part of the applicants, as such
fe

taat hald on 19.08.04

the promotion prospoct of the applicant who are cligible and within the
zone of consideration for vromonon to the cadre of Section Engineer

{ Worksha ap

LI R

\...,1

kor that, the result of the selection test held on 19.08 06 and on.26.08.06 has
not been published oven affer a }:psc of about 6 months duc to inaction,

administration whereas the result of the dified se_!ecnon held
s*--l‘se"‘x“-«;t}:' onn 30.11.06 has been issucd within a period of 4 days and

seieclees have alreadv been promoled 1o the cadre of Section Engineer
4 days as such delay in publis ing
} S

thha vpmceadt Af 1hen ~n PRPAY 5 PR 'R aweline 44 amnved L L
Wi ,u:bult. Gi WGl SCICCUon st naid carlior is deu;;&age on ﬂf‘x(‘: paxt Ox L.he

th the view of inlention 1o cause injury io the

For that, inasmuch as 24 vacancies are still available in the cadre of Section

-

: . ; . ,
Engincer (Workshop) cven aftor diversion of 12 posts, as such rogpondents

ate duly bound io aci upon ihe seleciion lesi beld on 19.08.06 and on

26.08.06 as per decision of the railway administration, more so when the
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promotion to the cadre of Section Engineer (Workshop).

For that, delay in publishing the results of the selection test will adversely
effect the seniority position of the a‘onhcants in the cadre of Section

Fn?-inggr ({?\Jg-ﬂ/q}\r)ﬂ\ wiith athar dirert racruitoog
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AT

posting in the Railway Workshop at Bongaigaon shortly on completion of

their training.

For thal, the applicants are apprehending thal the respondents Raiiway
authoritv mav cancel the selection test at any moment, as learnt from the
rcliable souxce at this balated smgc which will causc irreparable loss and

]

1 NL NG N

and on 26.08.06 for filling up the vacandes in the cadre of Secdon
Engineer (Workshop) shall be arbitrary and such cancellation would be
whollv unwarranted in the fact and situation of the case of the applicants
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administration would not be in public interest and opposed to public

policy, and as such the Hon'ble Tribunal be pleased to resirain the
v,
Railway adminisization to pass any order of cancellation of the aforesaid
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available to and there is no other allernalive remedy lhan lo file ihis
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or any other Bench of the Tribunal regarding the subiect matter of this

plication nor any such application, Writ Petiion or Suit is pending

Under the facts and drcumstances stated above, the applicants humbly
prays that Your Lordships be pleased to admit this application._. call for the
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why the relief (s) sought for in this application shall not be granted and on

perusal of the records and after hearing the parties on the cause or causes

ey

.

that may be shown, be pleased to grant the following relief(s

That the Hon'ble Tribunal be pleased to direct the respondents to declare

the result of the sclecton test held on 19.08.06 and on 26.08.06 and

thereafter to consider promotion of the applicants to the cadre of Section
1op} on the basis of performance in the said seleftien test
with immediate coffect, in tams of the dedsion communiciated by the
General Manager (), N.F. Raﬂway‘s letter dated 13.01.2006 and also in

er dated 26.07 2006 as indicated in the Railwav’'s letter dated

2006 as well as in Jetter dated 03.08.2006.

, .. \
That the Hon'ble Tdibunal be pleased o restrain the respondents in
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> pleased to direct the respondents to act upon

the seleciion tesl held on 19.08.2006 and on 26.08.2006 pursuant lo the
divection of the General Manager (P), N.¥. Railway for consideration of

existing 24 vacancies of the SecHon Engincer (Workshop).

84  Costs of the application.

84  Anv other relief (s) to which the ayphcants are entitied as the Hon'bie

Tribunal may deem fit and proper.

Sdanvearfio L2i{3 A o

During pendency of the application, the applicants pray for the following
inferim relief; -

9.1  That the Hon'ble Tribunal be pleased to direct the respondents, not to pass
any order in canceling the selection tost held on 19.98'.?.!396 and on 26.08.04
and furiber be pleased io direci ihe tespondenis in ibe eveni of passing
any such order, canceiing the selection, the same may be kept in abevance

til disposal of this Original Application.
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w'ble Trihunal he rleased ta direct the respandents that the
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- provide the relief as prayed for.
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I Sm#t Arun Keishna Coswami, §/o Late Prassanna Goswamd, agad

about 34 years, working as junior Engineer-I, in the office of Senior
Section Fngineer, N.F. Railway, Bongaigaon, applicant No. 1 in the instant
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this. Original Application, do hereby verify that the statements made in
Paragraph 1 to 4 and 6 to 12 ave true to my knowledge and those made in
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Northeast Frontier 'Rinllwsy

-Office of the
General Manager (),
N.J. Rallway, Maligaon,
. Guwahati -~ 781 011 -

Nol/284/SIMW.SPLT ' Date = §.02.2005

lo,

CYWM/NBQ & DBWS
The PSTC/INIBQ '
The ADMI/TDH

Sub 2 I"unnina the pmwlm of SE/WS In scale R 650010500/ 1y .ot b T
“cadre and M&P cadre of Mechanical departinent.

‘Tho date of selection for forming panels for SE/WS in Workshop and pMez coirs
in scale Rs.6500-10,500/- which was fixed on 11.02.2006 (written) and 18.02.200¢

(absentee written) vide this office notification of even number dated 13.01.2006 in hereby

——

wnll bc mtlmnwd 500N,

kmdly inform the eligible candidates accordingly.

Thia is for your information p‘lcasc.

o . .
(L].\‘f\"ﬂm 1)

Sr. Personnel Officee/hic

_ ‘ . For Geunernd Naropr (1)
Copy for information 10 :-

1. CWEMLG s :

: 7. Dy.CME/WS '

4 3. APO/NBQS &DBWS _

N ' . .

¥ i .

' . L. ' . /{H

o : : : - (N N‘J,\m)
. - Sr. Personnel Officet/hlech
For General Manaooy (1Y)

No.E/I\’l/254/JE/l_lISelecti<>antJl _ T bpted i o

~

To,
All SSEs of Mechanlcal departmenUNBQS

Sub : Forming the panels of SE/WS in scale Rs.6500-10,500/- in ‘W' o
o cadre and M&P cadre of Mechanical departimant.
Ref : GM(P)IMLG L/No. E1254I51(M)W S Pt.| Date 8.02.2000

G‘-M(P)IMLG s above letter is forwardad for Information i

action. Plense refer to, this office letter of even No. datad AT7/0 0L e o .

sparing of the statf concerned 1crordmoty

20 L
bxx - o

postponed due to unavmdable circumstances. The next date for the written exrmination
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e - 230 ANNEXURE -4

?

' } . Nurﬂws)wl l"nmﬂvr Ralhway _ ﬁ\
: | TMEMORAND UM

Foucther to this office mr‘murfﬁﬂ?ﬁ%&ﬂ;ﬁ/?.54/"”/]‘?.]lt.l: (M) dided H.’..(H,?(HH"", the
fellawing candidites who hiave In:m(’léll_‘ou‘ Aurlier wo l'\’"“(i.}“"ii«“b’lc‘"‘i}lﬂl‘cntl]:QLdM
selection h&ld_on 30.11,2006_tor prd wotion to the post of SE/WS in seale 1Ty 6500-
Il),SummW w.6.1"01.11.2003. in addition to tho stnfl thready promoted
carlier against restructuring, : ’ o ‘

T —

SN | Name Comm Designation | Trade Place of working
ShNLC Sakar 0 TUR T IEIL/WS | Machine NBQS /"
oo etk S JUR | JBA/WST | Machine | DBwS T T
LSS Prasad T USCTT I IELWS | BSS NBQS VT
[ Shwi B, Senowal —— TST [JE/IL/WS BSS DBWS
.| Shri Rajib Bogah UR - JE/WS - | MW | DBWS o
... {.Shri Kaushik Mullick | 8C | JEL/WS I MW NBQS ~/ e
L. Shiil. Changloy 181 N NLWS | 'Welding [ DBWS o
| S KM DS e g UR 1 JE//WS™ [ Wagon NBQS ~/ | .
Shri Bani K tn Deka UR 7 {IE//WS Wagon HQ now W3l under
R DS RN | " . 1. SDAM/MLG
10. | $hri G.C Nath JUR™ WS Wagon NBQS/
V| Shri KGN Pathak-  JUR  [JE/UWS | Carviage | NBQS .
2. | Shei SN, Chakeaborty TUR " ILWS | Carlage [ DBWS
The panel ha been approved by CWI/MLG. : /
(J. Rabldas)
Sr. Personnel OMicea/Mech
. For General Manager (I')
No.E/254/51(M) WS Pt -  December 4, 2006

A, e

Copy forwarded I‘m"iufmmmion“zmd necessary action to -

Lo FA&CAO/MLG
2. CWIY/MLG)
3 CWM/DBWS & NBQS
: . Dy.CME/NBQS
-5 ADMEZTDI o ,
G, SeDME/MDSIUMLDT, SGUI,NGC & LMG
7. GS/NEFRMU & NEFREEU '
8. APOMBQS & DBWS
9. Copy for Please,

| 3o
‘1, . j?é}@b )\:ig L
! S g\

For Geneval Mannger )

P Qf{ﬂiﬁ;\ o
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Recognised by the“N R Rallway Administration

Q -
- .-—,..-—_—-—br—“"'

K Affitlated to All ilndla ﬁnllwnymcnlffﬁcderatlon ‘& Wlind ‘Mazdoor Sabha
; HBAD OFFICB ;- PANDU 7 07 "o %“‘»“ "4 BRANCH OFFICB t- NBEW BONGAIGAON
- o oo i - \' . Py
e Phene - 23610 (Central Office) | e B Phone - 2544 (Rl))
L/{vO............,/... ‘é&/ 3ot e DAL .....?é?ﬁ/!‘.’!z
U | | S N |
,- Lo | . » y ;
Chief Workshop Enginecr . L
M. F Railway /Mahgnon o
e lﬁ‘r I 4“ g,t T a . ‘.’ !
, Suib Abnormal delaym pubhcauon of result ot selecuon ot SE in
)‘ Guhi- go [ i /= -

A 1 in workshop cadre,
R *wm..f»n’z S IR TV X E N

Rcl'- 1. GMIP/MLG s IJNO.E/254/51/(M) WS/PH.dtd 26.7.2006
DiSir

I am constrained to bring your nolice that the nbuvo selection has been held on
19.8.06 at Maligaon vide ref. above, Despite of repeated persuation from this union result
of the "above- selccnon has not yel bcen publmhcd whxch has created widespread resentment
among . thostaff. ~ ' . " o e

Pt H u '

It i8 also 1aaml that somo (hrcu 1euuxtoc SE 1rom RRD i mxdcrgomg NLCEHRarY hmmm' and
awaiting for final posting in worl'shop 'lhexr lmmmg i5 likely to be completed on 22
Nowvember '00. , :

\

~As such , this union wrges vour active intervention to publish the result of the subject selection
. . t o
without further dolay.

\

~ You are also nquested not to post any SE( Section Engineer ) recruited dircctly from RRD mlnu
{he posting of SE going to be promoted departmentally from JE-T in workshop to avoid dispute in
the matter of seniority and 10 maintain Industrial peace and harmony.

Thanking you -, .

Yours fwny

( 1.S.RAHA)
Br. Secretary
NFRMU/NBQ(WS) Branch

LY

Copy to :-
1.. CWM/NFR/NBQ.... For information and neceseaw action pleare. |
\2/ US/'NI‘ IUVID/PNU.. .This is in apropos of our discussion over telephone on

.

A 16.11.06. Your acuve mum'enbon is solicited in this regard. ;i
| Yours {; mu( | ’
P \}\A/
poo Y (leAlA), a
" Br. Secretary’ ~ o,
N_l"RMUfNBQ(WS) Branch !
;




as Junior Engineer Gr.lin scale Rs.5500-9000/- in C&W Workshop, New Bongaigaon. In terms of

p

s e E AT

\ RRTA FaTahiD <
IN THE CENTRAL ADMINISTRATIVEITRIBUNAL GUWAHATI

BENCH, GUWAHATI

0.A. NO. 321/2006 -

ShriA.K. Goswami&ORS -
-VS -
U.0.1. & Others

Written statement on behalf of the respondentsS.
ThatrespondentMOST RESPECITIVELY SHEWITH:
Q) That the respondents have gone through the O.A. and understood the contents thereof :

(i)  Thatinreplytothe statements made in para 4.1 that the épplicants are presently working

avenue of promotion, their next promotion is to the post of Section Engineer in scale Rs.6500-

10,500/-. Railway Board have classified the post of Section Engineer in scale Rs.6500-10,500/- as

\“Selection Post" and accordingly the post of Section Engineer is required to be filled by positive act

of selection. The post of Section Engineer/ workshop is a safety category supervisory post and
very important for effective maintainance of coaches / wagons witdirect bearing on the safety and
puncuality of train operation. | |

(i)  Thatinreplytothe statements made in para 4.3 initially after merger of trades for filling up
of vacancies in the cadres of Section Engineer (Workshop) and Section Engineer (M &P)in scale

Rs.6500-10,500/- a notification for 27 posts in Workshop cadre and OQ posts in M &P cadre vide

L8H L35 uUed

“No. £/254/51 (M) W.S. Pt. | dated 1;—\01-200% But, the above selection was postponed as it has

been decided to make a review of the impact of the merger of trades and its efficiency in the
functioning of workshops.

(iv)  Thatinreply tothe statements m.adé inpara 44 subsequently it has been decided to make
areview of the recently done merger of the trades and its efficacy and impact on the functioﬁing of
the Workshops, the aboVe selection was keptin abeyance. It may not be out of place to mention
here that'hitherto, in the Mechanical (C&W) Workshops, the seniority, selections etc. were used to

be done separately trade wise only. He cannot be given promotion against a post vacant in any

Fral swy pondash@

Raleie
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other trade even if he is senior in overall consideration. Subsequently, it has been decided to

" e

merge the different trades into two broad groups i.e. workshop cadre and M & P cadre. Previously,

a supervisor say in a particular trade has to wait for his promotion till a vacancy is caused, even if 4

1oy
e Fen

he is initially pretty senior while a much junior person initially, may get promotion earlier because of 2

’\1 r'f'f:t’
A" '/vyc

the positiin of his own trades. After consulting the recognized $su-unions, the various trades have ‘

beenmergedinto two distincttrades i.e. WS cadre and M &P cadre. Thereatfter, for selection the .

~

g@z R it et

Dy. C.P3
Qe - W0, mgiar.

said notification was issued. But, as it has been decided to review the lmpact ofthe trades merger,

the said selection was keptin abeyance.

) %Q

(v}  Thatinreply to the statements made in para 4.6 subsequently for holding the selectibn, |
notification was issued on 13-01-06 fixing the date of written examination has been held. ut’/
immediately after that, it has been detected that at the time of restruwm(ermi of
Board's letter No. PC/H1/2003/CRC /6 dated 09-10-03 & 06-01-04 w.e.f. 01-11-2003, a number

of vacancies were left out and taken into consideration in advertantly for promotion of staff against -
restructing vacancies because of clerical error. When this came to notice, immediately the selection
had to be cancelled on 20-11-06. For this error the responsible official has been takep up. The
selection had to be cancelled since the promotion against restructing, was done on the basis of
modified selection and the normal selection is to be done by positive act of selection by holdihg
written examination. Had the selection not been cancelled a lot of complicacy would have arisen
regarding seniority position etc. As such, the normal selection was cancelled and the modified
selection against the left out vacancies which were available consequent on restructing was done
as per seniority.

(vi)  Thatinreply to the statements made in para 4.7 modified selection against the left out
vacancies against the cadre restructing had to be held first by cancelling the normal selection tb

avoid future complications and there is nothing arbitrary, unfair and melafide in it

(vi)  Thatinreply to the statements made inpara4.8interms of extant instructions of Railway
Board, in the cadre of Section Engineer, 80% of the vacancies are filled up through departmental
promotior« from the eligible staff from immediate lower grade i.e. Junior Engineer Gr. | and remaining
20% vacancies are recruited from the open market by Railway Recruitment Board. The open market
candidates after their empanelment are subjected to requisite initial training, and on their successful
completion of training, are posted. Since they have laready completed their training, they cannot
be kept waiting and as such they have been posted. |

(vi)  Thatin reply to the statements made in para 4.9 as has been already mentioned, the

-

A



3) S <

selection which was under way, had to be cancelled as the modified selection was to \E‘
be conducted against the restructuring Vacancies which were left out inadvertently 3 k
earlier, in order to avoid future compliéation as same as candidates who were % ;
considered against the restructuring vacancies, has also been and appeared in fhe {5 -
normal selection and thus a peculiar situation would have arisen resulting in E é -
anomaly. E-; e Y
{ix) That in reply to the statements made fn para 4.13 the selection is question' e
has already been cancelled on 20-11-2006.
(x) That in reply to the statements made in para 4.13 A and 4.13 B it is stated
that the earlier selection was cancelled by letter dated 20/11/2006 for administrative
error as explained in the preceding paragraphs. 1t is denied that the cancellation is
an after thought and well planned action as alleged. The ground for cancellation has
.been disclosed in the preceding paragraphs i.e. for wrong calculation of vacancies.
(xi) That in reply to the statements made in para 4.13 C, 4.13D and 4.13E

respondents denies the correctness of the statements and the allegations made in
the petition. It is stated that Railway Board under takes periodical review of cadres
and up grades some post in the cadre and such up gradation benefits are given with
retrc;spective effects as mentioned in the scheme with transparency. This i; done
looki‘ng .to the welfare needs of the senior persons in the cadre. Under such
restructuring said twelve employees were given promotion under restructuring up
gradation. The allegation of manipulation is denied and the applicants be put strict
proof of the same. The allegation of malaﬁde is also unfounded and not supported
by facts. Persons named in the séid paragraphs has been promoted as they were
eligible. Applicants in a camouflaged manner has brought some baseless allegations

and have never represented pointing any irregularity to the authorities and they
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(4)

know that there is no case against the employees named in these paragraphs and as -

such has not impleded them in the OA.

That as already explained above it is a case of assessment of wrong vacancy
which is an administrative error. Necessary administrative action against the officer

concerned have also been initiated. Factual position is that the number of vacancies -
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(existing participated) should be 24 while was wrongly taken as 36. Reservation for' '

SC & ST also varied according to the number of vacancies assessed.

Two tabulation showing wrong assessment o@d current assessment of

Y

( 24 }\acancies are appended below:-

Existing vacancy Anticipated Total Community wise
vacancy , break-up
SC- 04
WS cadre 8 19 27 ST- 03
UR- 20
Total-27
SC- 02
M&P cadre 6 3 9 ST- Nil
UR-_07
Total-09

Existing vacancy Anticipated Total Community wise
vacancy break-up

SC- 02
WS cadre Nil 19 19 ST- 01
UR- 16
Total-19

_ SC- 02
M&P cadre 2 3 5 ST-  Nil
UR- 03
Total-05

Therefore, wrong assessment of vacancies resulted in procedural
irregularities in the selection. Even if respondents had gone ahead with the selection
and finalised panel, there would have been procedural irregularities in the panel and
therefore, liable to be cancelled subsequently under para-(e) of Rule- 219 of (IREM,
Vol-1).

Not only the assessment of vacancies would have been changed, also the

community wise breakup would have changed resulting in violation of reservation



~ would have failed in the normal selection, this would have created further

- complication since such candidates were being denied the benefit of modified

o SN

rdles. | | /

If the 12 candidates who were given promotion against modified selection;

!

¢

s

selection for which they were entitled under rules. Moreover, it would give rise to ’ ' :

seniority disputes amongst these 12 candidates and other successful candidates of
the normal selection.

Moreover the number of vacancies cannot be altered once the notification is
issued and vacancies meant for general and reserved candidates should be clearly
indicated while issuing the notification. There was, therefore, no option but to cancel
the selection.

Under the facts and circumstances stated above the OA deserve to be

dismissed with cost.
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